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Report of the Joint Committee constituted by Hon’ble National Green 

Tribunal (NGT), Southern Zone, Chennai in OA No. 24 Of 2017 Filed by Mr. 

P.J. Devasia Vs Union of India & Others 

 

1. PREAMBLE 

The Hon’ble National Green Tribunal (NGT) in its order dated 16.03.2020 in OA No. 

24 of 2017, directed constitution of a Joint Committee to “ascertain the real state of 

affairs, we feel it appropriate to appoint a joint committee comprising of  

 

(1)    Senior Officer of MoEF & CC, Regional Office, Bangalore  

(2)    Senior Office of SEIAA, Kerala  

(3)    Chief Wildlife Warden, Kerala or his nominee and  

(4)    District Collector, Kannur District  

 

to inspect the area in question and submit a factual report as to whether the quarry is 

situated within the prohibited distance of eco sensitive zone and whether clearance is 

required from the Standing Committee of National Board of Wildlife before granting 

Environment Clearance and whether the quarry is now in operation.  If so, whether 

they have obtained necessary “consent” from Pollution Control Board and whether the 

quarrying activity causes any impact on the nearby forest, including wildlife, as alleged 

by the appellant and submit a factual report to this Tribunal, so as to enable this 

Tribunal to proceed with the matter. Regional Office of MoEF & CC, Bangalore will be 

nodal agency for coordination and provide logistic for this purpose.  The committee is 

directed to file the report within a period of two months through e-mail at 

ngtszfiling@gmail.com .  

 

2. COMPOSITION OF THE JOINT COMMITTEE 

 

In compliance to the directions of Hon’ble NGT, MoEFCC have also sought additional 

experts/ members from other departments recognizing the importance of those 

departments for proper assessment of the factual situation like Kerala State Pollution 

Control Board (KSPCB); Department of Mining and Geology, Kerala; Chief wildlife 

mailto:ngtszfiling@gmail.com
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Warden, Karnataka. Based on the above, the following officials were nominated to 

serve as Members of the Joint Committee by their respective Departments/ Agencies. 

 

S. No Name and Designation Agency/ Department 

1. Dr. Murali Krishna, Scientist-D Nominee, MoEFCC, Regional Office, 

Bengaluru 

 

2 Dr. S. Prabhu, Scientist-C 

3 Dr. P.S. Easa, Member SEAC, Kerala Nominee SEIAA, Kerala 

4 Smt. A. Shajan, Wildlife Warden, Aralam 

Sanctuary 

Nominee, Chief Wildlife Warden, 

Kerala 

5 Ms. Ilakkiya, IAS, Sub-Collector, Kannur  

Nominee, District Collector, Kannur 6 Ms. Anu Kumari, IAS, Sub-Collector, 

Thalassery 

7 Shri.P. Heeralal, CCF, Kodagu  

Nominee, Chief Wildlife Warden, 

Karnataka 

8 Shri. S. Prabhakaran, DCF, Madikeri 

9 Smt. Anitha Koyan, Environmental 

Engineer, Kannur 

Nominee, Kerala State Pollution 

Control Board 

10 Shri. V. Divakaran, Senior Geologist Nominee, Department of Mining and 

Geology 

 

Fig:1- Joint Committee Inspection of the Project Site on 20.11.2020 
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3. MANDATE OF THE JOINT COMMITTEE 

Hon’ble NGT, Chennai vide its Order dated 16.03.2020, directed the Joint Committee 

“to inspect the area in question and submit a factual report as to whether the quarry is 

situated within the prohibited distance of eco sensitive zone and whether clearance is 

required from the Standing Committee of National Board of Wildlife before granting 

Environment Clearance and whether the quarry is now in operation.  If so, whether 

they have obtained necessary “consent” from Pollution Control Board and whether the 

quarrying activity causes any impact on the nearby forest, including wildlife, as alleged 

by the appellant and to submit a factual report to the Tribunal”. 

 

4. BRIEF ABOUT THE PROJECT 

 

The Members noted that, this appeal was filed challenging the Environmental 

Clearance (EC) granted by Kerala State Environmental Impact Assessment Authority 

(SEIAA) to M/s. Reena Metals vide SEIAA EC dated 17.1.2017 for conducting quarry 

operation in Ayyankunnu village, Irritty Block in Kannur District, Kerala which is 

presumed to have originated from the five hills Anchukunnu. Ayyankunnu is a hilly 

village on the eastern side of Kannur District.  The terrain is undulating in nature and 

the extreme eastern side has forests, bordering Karnataka State and is a part of the 

Western Ghats. The quarry site is alleged to be situated within 2.5 km aerial distance 

from the Brahmagiri Wildlife Sanctuary which is declared as Eco-Sensitive Zone (ESZ) 

on 26.05.2017 under the Wildlife Protection Act, 1972.   

 

Fig. 2. Quarry Site. 
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5. STATUTORY CLEARANCES FROM VARIOUS RELEVANT AGENCIES 

 

5.1 ENVIRONMENTAL CLEARANCE FROM SEIAA, KERALA 

 

▪ M/s. Reena Metals have obtained environmental clearance from SEIAA, 

Kerala for extraction of building stone in an area of 2.93 ha for a quantity 

of 1,14,372 MT/ Annum vide EC No. 210/EC4/221/2014 SEIAA dated 

17.01.2017. The validity of the EC is till 16-01-2022 (Copy enclosed as 

Annexure-1) 

 

▪ The Joint Committee noted that EC granted by SEIAA, Kerala is valid till 

16.01.2022. The Committee also noted that since the total quarry area 

was 2.93 ha, it was considered under Category B2 by SEIAA, Kerala and 

for B2 Category projects whose total area is less than 5 ha, there is no 

requirement of Environmental Impact Assessment (EIA) study or Public 

Hearing as per EIA Notification 2006, amended vide Notifications dated 

09.09.2013 and 14.08.2018. However, the Committee noted that the 

project authorities have conducted an EIA study and the report was 

shared with SEIAA, Kerala during the appraisal process and the same 

was duly considered by the SEIAA in its 60th meeting held on 

27.01.2016. 

 

▪ The Committee also noted that the project authorities have been 

regularly submitting the status of compliance of EC conditions to the 

Regional Office of the Ministry as per requirement. 

 

▪ Accordingly, the Joint Committee noted that M/s. Reena metals has 

a valid EC for conducting quarrying operations for extraction of 

building stone materials till 16.01.2022 with an annual capacity of 

1,14,372 MT / Annum. 
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5.2 CONSENT FROM KERALA STATE POLLUTION CONTROL BOARD 

 

▪ M/s. Reena Metals have obtained integrated consent to operate from 

Kerala State Pollution Control Board vide letter No. PCB /KNR /ICOR 

/918/2018 dated 24.09.2018 for conduct of quarry operations. Copy of 

the integrated consent accorded by KSPCB is enclosed as Annexure-2. 

 

▪ The Joint Committee noted that KSPCB has conducted relevant 

environmental monitoring studies and all the analyzed parameters were 

found to be within stipulated norms. Copy of Monitoring Report of 

KSPCB is enclosed as Annexure-3. 

 

▪ Accordingly, the Joint Committee noted that M/s. Reena metals has 

a valid Integrated Consent to Operate from KSPCB for conducting 

quarrying operations till 31.10.2022. 

 

5.3 EXPLOSIVES LICENSE 

 

▪ The Joint Committee noted that M/s. Reena Metals have obtained 

explosive license from Joint Chief Controller of Explosives, South Circle, 

Chennai vide letter No. E/SE /KL /22 /1544 (E 63962) dated 19.02.2013 

for conduct of quarry operations at Sy.No.179 and the permission is valid 

till 31.03.2021. Copy of the explosive license is enclosed as  

Annexure-4. 

 

5.4 PANCHAYAT CLEARANCE 

 

▪ The Joint Committee noted that M/s. Reena Metals have obtained 

Clearance from Ayyankunnu Panchayat vide letter No. B2/4435/2019 

dated 16.11.2019 for conduct of quarry operations at Sy. No. 179 and 

1293 and the clearance accorded by the Ayyankunnu Panchayat is valid 

till 15.11.2024. Copy of the Panchayat Clearance obtained is enclosed 

as Annexure-5. 
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5.5 MINING APPROVALS/ PERMITS 

 

▪ The Joint Committee noted that M/s. Reena Metals have obtained 

permits from Department of Mining and Geology vide No 829/2016-

17/9335/M3/2015/DMG dated 18.03.2017 for conduct of quarrying 

operations at Sy. No.173 and 1293 for a period of 12 years in an extent 

of 2.93 ha from the date of execution of the quarrying lease deed under 

the Kerala Minor Mineral Concession Rules, 2015 with an annual 

production capacity of 1 lakh MT/ Annum. Copy of the proceedings is 

enclosed as Annexure-6. 

 

▪ The Committee noted that M/s. Reena Metals have executed Lease 

Deed with Government of Kerala for undertaking mining operations on 

23.03.2017 and ending on 22.03.2029. Copy of the lease deed is 

enclosed as Annexure-7. 

 

▪ The Committee noted that vide letter no. DOC/M-785/2020 dated 

25.11.2020, Department of Mining and Geology confirmed that there are 

no other working quarries by the lessee and there is no habitation within 

1 km of the leased quarry and the nearest habitation is beyond one km 

from the leased quarry site. Copy of the letter enclosed as Annexure-8. 

 

▪ Accordingly, the Joint Committee noted that M/s. Reena metals has 

a valid lease deed agreement executed with Government of Kerala 

for undertaking quarrying operations till 22.03.2029 and there is no 

habitation within 1 km radius from the quarry site. 

 

8.   APPROACH ADOPTED BY THE JOINT COMMITTEE 

 

▪ Based on the Orders of the Hon’ble NGT (SZ), MoEFCC have also sought 

additional experts/ members from other departments recognizing the 

importance of those departments for proper assessment of the factual 

situation like Kerala State Pollution Control Board (KSPCB); Department 
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of Mining and Geology, Kerala; Chief wildlife Warden, Karnataka. Based 

on the above, the officials as mentioned earlier were nominated to serve 

as Members of the Joint Committee by their respective departments/ 

agencies in addition to the departments stipulated by Hon’ble NGT. 

 

▪ Pursuant to receipt of nominations, the Joint Committee initially planned 

for a site inspection on 23.06.2020. However, due to the increased 

number of COVID-19 cases in Kerala especially in and around the project 

site, the visit could not be undertaken. However, a preliminary meeting 

was convened through videoconference on 14.08.2020 (Copy of the 

minutes of the meeting are enclosed as Annexure-9) and based on 

discussions another visit was planned during August 18-19, 2020 and 

again on September 14, 2020 which were also had to be postponed due 

heavy rains and flooding in the region and also due to non-availability of 

public transport apart from the project site to be in containment zone with 

several travel restrictions. 

 

▪ As per the discussions held during videoconference, all concerned 

agencies have gathered requisite information related to the project based 

on available records and digital technologies (google maps) / GPS etc. 

were also used and a personal site visit was undertaken on 20.11.2020 to 

ascertain the facts in the matter. During the visit, representatives from all 

the concerned departments along with other officers and project 

authorities were present. 
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9.  KEY ISSUES RAISED IN THE COMPLAINT AND REMARKS OF THE JOINT 

 COMMITTEE 

9.1  Whether the quarry is situated within the prohibited distance of Eco-

 Sensitive Zone (ESZ) and whether clearance is required from Standing 

 Committee of National Board of Wildlife before grant of Environmental 

 Clearance?  

 

Remarks of the Joint Committee 

 

▪ As per Ministry’s Gazette Notification S.O. 2731 (E) dated 09.09.2013 

(Annexure-10) and S.O. 3977 (E) dated 14.08.2018 (Annexure-11) 

General Conditions shall not apply for project or activity of mining of minor 

minerals of Category B2 (up to 25 ha of mining lease area) and since in this 

instant case, the total mining lease area of M/s. Reena Metals is 2.93 ha, 

General Conditions were not applicable.  

 

▪ As per Letter No. A5: LND:CR-01/2019-20 dated 07.11.2019 from Deputy 

Conservator of Forest (Wildlife Division), Madikeri, Karnataka, the quarry 

site of M/s. Reena Metals falls outside the Eco-sensitive Zone (ESZ) of 

Brahmagiri Wildlife Sanctuary notified by MoEFCC vide Notification vide 

OM No. F.No 22-43/2018-IA-III dated 08.08.2019 and thus the proposed 

area to be quarried falls outside the regulatory limits of Brahmagiri Wildlife 

Sanctuary, Karnataka. Copy of the letter from DCF, Madikeri is enclosed as 

Annexure-12. 
 

▪ As per Letter No. A1/1235/20 dated 24.11.2020 from Wildlife Warden, 

Aralam Sanctuary, Kerala, the proposed quarry is located at a distance of 

11.31 kms and thus falls outside the regulatory limits of Aralam Wildlife 

Sanctuary. Copy of the letter from Wildlife Warden, Aralam Wildlife 

Sanctuary is enclosed as Annexure-13. 

 

▪ The inspection report of the Sub-Committee constituted by State 

Environmental Assessment Committee (SEAC) visited the quarry site on 



9 
 

17.07.2016 prior to issue of EC also clearly mentions that “inter-state border 

is located at a distance of 2.5 kms to the North from the quarry site but 

since this is a category B2 project, the requirement of General Conditions is 

not applicable” and the same has also been noted in the EC granted by the 

SEIAA, Kerala. Copy of the inspection report of the Sub-Committee of 

SEAC is enclosed as Annexure-14.  

 

▪ In view of the above, the Joint Committee opined that approval from 

Standing Committee of National Board of Wildlife was not 

recommended by SEIAA, Kerala during grant of EC as the alleged 

project site was not falling under regulatory limits of Brahmagiri 

Wildlife Sanctuary or Aralam Wildlife Sanctuary and further since the 

quarry area was only 2.93 ha (B2 Category), inter-state boundary and 

General Conditions were also not applicable.  

 

9.2   Whether is Quarry is now in operation? If so, whether they have obtained 

 necessary consent from Pollution Control Board and whether the quarry 

 activities cause any impact on the nearby forest including wildlife, as 

 alleged by the applicant? 

 

Remarks of the Joint Committee 

 

▪ The Joint Committee on the day of site visit noted that the quarry was in 

operation and mining activities were being conducted by the project 

proponent. Further, project authorities also confirmed that after obtaining all 

relevant approvals like panchayat clearance, explosives license, 

environmental clearance, integrated consent to operate and mining 

approvals from respective departments, they are undertaking mining 

activities. 

 

▪ Based on examination of records, the Joint Committee noted that M/s. 

Reena Metals have obtained integrated consent to operate from Kerala 

State Pollution Control Board vide letter No. PCB/KNR/ICOR/918/2018 

dated 24.09.2018 and the consent is valid up to 31.10.2022. 
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▪ The Joint Committee based on verification of several records made 

available by various agencies/ departments noted that, this quarry site is 

not falling within the regulatory limits of Brahmagiri Wildlife Sanctuary, 

Karnataka or Aralam Wildlife Sanctuary, Kerala even though situated within 

10 kms of inter-state boundary.  

 

▪ As per the letter No. DCKNR/7049/2020/DM6 dated 27.11.2020, the Joint 

Committee noted that “as per the Disaster management Plan of Kannur, the 

whole Panchayat of Ayyankunnu comes under earthquake zone IV and 

landslide and soil erosion are common in this area”. As per the geo-

coordinates of the quarry, it is found that a part of quarry belongs to 

medium hazardous zone and rest of the quarrying area does not belong to 

hazardous area prescribed in the hazardous zone mapping of KSDMA. 

Copy of the Letter received from District Collector, Kannur is enclosed as 

Annexure-15. As per the hazardous zonation maps made available, the 

Joint Committee noted that the quarry site does not fall in any category of 

hazardous zone and relevant photographs of zonation maps are enclosed 

as Annexure-16. 
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          Fig.3 & 4 :- Location of Quarry site outside Hazardous Zone. 

 

▪ Further, it was also noted that there is no habitation within 1 km radius from 

the quarry site and only a part of the quarry belonging to medium 

hazardous zone and most of the quarry area does not belong to hazardous 

area prescribed in the hazardous zone mapping of Kerala State Disaster 

Management Authority and the as per records of the Revenue Department 

quarry is located at 351m away from the high hazard zone. 

 

▪ In view of the above, the Joint Committee is of the view that the 

alleged quarry site is not located in the hazardous zone and as per 

mapping the minimum distance from the medium hazard zone area to 

the quarry is 41m whereas the maximum distance from the hazardous 

zone from the quarry is 276m and the quarry is 351m away from high 

hazard zone and accordingly there is no substantial impact on nearby 

forest area or habitation including wildlife. 
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10.  CONCLUSION AND FINAL REMARKS 

 The Joint Committee constituted by Hon’ble NGT (SZ), Chennai after 

verification of available records and based on the assessment undertaken during 

physical inspection, conclude the following: 

 

A. M/s. Reena Metals have a valid Environmental Clearance for conducting 

quarrying operations for extraction of building stone materials till 16.01.2022.  

 

B. Project authorities have a valid Integrated Consent to Operate from KSPCB for 

conducting quarrying operations till 31.10.2022 and on the day of Joint 

Committee visit quarry was in operation. 

 

C. Project authorities have obtained clearance from Ayyankunnu Panchayat and is 

valid till 15.11.2024 
 

D. Project authorities have obtained explosive license from Joint Chief Controller 

of Explosives, South Circle, Chennai for conduct of quarry operations and the 

permission is valid till 31.03.2021. 
 

E. Project authorities have obtained permission from Department of Mining and 

Geology through execution of a Lease Deed with Government of Kerala till 

22.03.2029. 

 

F. The quarry site is not falling within the regulatory limits of Brahmagiri Wildlife 

Sanctuary, Karnataka or Aralam Wildlife Sanctuary, Kerala and hence no 

clearance from Standing Committee of National Board for Wildlife required prior 

to issue of EC. Further, this is a Category B2 Project for which general 

conditions and inter-state boundary are also not applicable. 

 

G. There is no habitation within 1 km radius from the quarry site and it is not 

located in the hazardous zone and as per mapping the minimum distance from 

the medium hazard zone area to the quarry is 41m whereas the maximum 

distance from the hazardous zone from the quarry is 276m and the quarry is 

351m away from high hazard zone and accordingly there is no substantial 

impact on nearby forest area or habitation including wildlife. 

*** 
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the applicant vide ietter no 2l0lEC2l221l2O1,4 clated 13-4-2015 to submit the

clarificatipns sought by 35th SELAA.

changed their

ert Enviro

documents of

carrieid out i

Sl,:l-t_r ; lt;rrticuii

d) What are benefits in terms of

i ;,9rnPloyrn I?



4' The proponent has submitted letter of intent and Approved Mining plan as per
KMMCR-2015' While scrutinizing the Mining Plan and letter of intent, it was found
that the total area of quarry project, Sy.Nos and Taluk are changed to 2.9350 ha

District' According to the Mining Plan, the proponent has submitted revised Form1,
PFR and EMP' The proposal was placed in the 57th meeting of SEAC held on
16/17-6-2016, The Committee defeired the item for presentation in the next meeting.

5' 'Ihe proposal was again considered in the s8tl' Meeting of SEAC, held on 2g-zgth
June, 2016. The proponent admitted that the quany is in operational phase based on
quaily permit' There could be a possible violation. The Committee decided to defer
the item for field visit. The proponent agreed to spend Rs 6 laklrs per year towards
community pelfare activities for a period of next 5',y9 and also agreed toimpl ent schemes in consultation with the local body.

Field visit to the euarry project site of IVI/s Reena Metals in Ayy village.
Iritty Taluk, K ur District, Kerala was carried out on 17.07.2016 by the sub-comrnittee of
SEAC, Kerala, comprising Dr. P S Harikumar- Dr. K M Khaleel arnd Sri. John Mathai. The
Proponent along with his tezun was present at the site at the time of site visit.

'"'l'fte ptttjttt i, iaiiatr'ti ui nlsrsr.r! -i *i$ cc]*vl ol'&.lrlftrp.rirjr* lyjf/i aSsSsr*rsc:lt
.fi"rtnz .4n n{ltt ttn dls lrrrirr ltiruipctt routi. ?Irr 16r*sreilr,12r,rirutirrl. 6
l*eulcrf g&*i.rr -1.5 fo lht ri*;'r'l'1. S,'re<..ci lil*" 7:r.o7e:*r.lirll.r unrfer'!l:

$denxi ITrc nlrn fir//,r llm rlre n)r).rt{rir

to l>c 4vtrr"riec,f war lrof cltvir ro {he ,yuh_

.I en c e d. f ar tt1otl.rt e exploited though not working at the
time o/'inspeciiont seen stored in dffirent places. The

' ? lS tttrC

\i'ater frdm the

rsrt:a v'itftin r/ns furid. $rsunrlutl' pillars ta
{l,#rnr drgdr, .fbirccrl snd or.ler{, 'the
&annc{tu7, pi/lrrs alsr; ta he giren.

The certificate that the proposed
special purposes.

'th a thin maJic dyke. The storm
ily not channelized. I-loral and
the area ii mostly cleared. Fev,

longer dwelling units. "
'lowing aspects mav be considered

{ht prcqsr,rst:d rsuurr.t ltasc
*u'si'r,r:{er/ lx tfu Strtpa.sctl
$fS crrcrr*rrtllr:s n/" flrc,

quarry area is not assigned .for any

fauncl bi l,cr.s

buildinss sien in
Based on an overall eval*

before it is recommentded for EC

drs
'he

'ri xde need pro1.t*r ltrrlir4,qeinfflf
tt;tthnut twtering firto r&c straotn.

A catch v)ater drain to be provided all along the lowest part and



channelized into a RIVH stn4cture to be created on the lower slope.

o Assurance that Sreen belt v,ill be provided around the periphery.

A separate plot should be sel apart for preser,-ing rare plants in the

vicini.A.
o The csR activity needs revision as suggested in the meeting.

The proponent submitted the clarifications on 05'08'2016'

6. The proposal was considered in the 61'tMeeting of SEAC held on I lrh August 2016.

The Cgmmittee after examining the mining plan, prefeasibility report, Field

Inspection Report and the other documents and details provided by the proponent

decirled to recommended for issuance of EC subject to the general conditions in

addition to the folowing specific conditions that:

1. The approach road should be rvidened to satisfy local body rules

2. Top soil and Over burden should be stored in the design d place only and provided

with protective support rvalls. The OB stored adjacent to a seasonal stream on the

southem sicle need proper management without it entering into the stream.

3. A catch water drain to be provided all along the lowest part And channelized into a

RWH structure to be created on the lorver slope'

4. Assurance that green belt will.b_e provided around the periphery.

5. A separate plot should be set apart for presaving rare plants in the vicinity.

The

for a period

local body.

7. SEIAA in its. 60th meeting held on

recommendation and to issue Envi

quarrying shall be started only after

proponent agfee<l to spend 6 lakhsi annun towards community welfare activities

of.next 5 yehrs and also agfeed to irnpl ent schemes in consultation' with the

er 2016 accepted the above

tlde on condition that the

itic condition No 1 and 5 as

r certified by a comPetentpre mining conditions, and

body.

8. Envitonrnental cldarance as per the E is hereby accorded for the

proposed Quarry pibjeot in survey No. 179 & 1293 of Reena Metals'

Village, Iritty Taluk , K Pecitic

rPiriu 6*.7, all the env and m

measures undertaken by the project prop other

submitted to SEIAA , the mitigation measures proposed in the table in para 1 above.

The assurances and clarifications given by the proponent will be deemed to be a part

of these proceedings as if incorporate<l herein. Also the general conditions for projects

stipulated for mining, appended hereto w'ill be applicable and have to be strictly '
adhered to.

g. The clearance issuerJ will also be subject to fuIl and eflbctive impl entation of all

the undertakings given in the application form. mitigation measures as assured in the

Environment Management Plan and the mining features including progressive mine

closure plan as submitted rvith the application and relied on for grant of this clearance'

The above undertakings and the conditions and undertakings in chapter 4 of Mining



-

10.

plan (Mining), chapter 1r (EMp) of the Mining pran and chapter 5 of Mining pla'
(Blasting) and the entire Progressive Mine Closure plan as submitted will be deemed
to be part of these proceedings as conditions as unclertaken by the proponent, as if
incorporated herein.
validity shall be five years subject to inspection by SEIAA on annual basis and
compliance of the conditions, subject to earlierreview of E.C in case of violation or
non-compliance of conditions or genuine co laints from residents within the
security area of the quarry' Environmental clearance is therefore granted to the quanyproject of Mr.K.c..lames Mana-uing parlner .f Reena Metals, Iritty Block,
Angadikadaw,P.o., Ayyankunnu village, Iritty Tehsil , Kannur Distnct, sy.No.r79 & l2g3of 2'9350 hectares subject to specific condition in para 6 & 7 above and addition the
general conditions annexed hereto.
Compliance of the conditions herein will bs ntonilorcd b-v e Authcrdtl, or its agrncjes

India, Bangalore.

Necessary assistance for entry and inspecfi*rr sh*urd hx vi*ierr rry the prcject
proponent and those who are aged or entrusted by him to the staff for
inspection or monitoring. ',. 

,,,

Instances of violation.i! anv shrill b* rup*rtxd t*:, Di.ltriet:coliector, Kannur to
take legal auljq;n undrt th* finvirtrnrnenl (prci rioni alci 19.,6.
The given address coxesp*n*ft:nce rvith tf,r .utrrori*ea signatory of the projectis Mr'K'c.James Managing partner of IWs Reena Metars, MT-gg-s, Highway

, Arcade, than6;r1(mnur" Ke.rala,' 6|0 002,,

It.

I

1l

t1l

iv.

$rtll

Mr.K.C.James,
M/s Reena Metals,
MT-89-S,
Highway Arcade, Thana, Kamur,
Kerala - 670 002.

V.S. SENTHIL, I.A.S.,
M er Secretary (SEIAA)

'tn
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Cnpy t*:

t. MoEF Regional Office, Southern Znte,Kendnya Sadan, 4s Floor, E& F Wing, II block,

Koramangala" Bangalore-5 60034-

2. Additional chief SeCretary to Govemment, Enviro eut Department.

3. The District Collector, Kannur

5. The secretary, Ayyankunnu Panchayat, Iritty, Angadikadavu.P.o, K r- 670 746

6. Chairman, SEIAA
7. E.CFile
8. Stock File
9. Website

10. o/c.

Ibn*'c v ()rder

\
h\,J\.t:"\

t ^'**r " 
t'ft I : i.i+'e.

A*r*inlciiili*r
S*viltuit+l it:3411''' 

-'g5r'911ri 11:iir"';'r

Sh*n* ld+: 3{YI-2"i{tlii;
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY KERALA

1.

for mining projects)

Rairr Water Harvesting facllity should be installed as per the prevailing provisions of KMBR i
KPBR, unless otherwise specificd'
Environment Monitoring Cell as agreed under the affidavit frled by the proponent should be

formed and made functional.
Suitable avenue trees should be planted along either side of the tarred road and open parking

areas, ifany, including ofapproach road and internai roads'

Maximum possible .o1rt 
"o"tgy 

generation and utilization shall be ensured as an essential part of

the project.
Sprinklers shall be installed and used in the project site to contain dust emissions.

Eco-restoration inclurJing the mine closure plan shall be done at the own cost of the project

proponent.
At ieast l0 percent out of the total excavated pit area should be retained as water st<lrage areas

and the ."*uitrittg area should be reclaimed rvith stacked dumping and overburden and planted

with indigenous plant species that are eco-liiendly, if no other specific condition on reclamation

of pit is stipulated in the E.C.
Corporate Social Responsibility (CSR) a ed upon by the proponent shouid be implemented

The lease area shall be fencecl off with barbed wires to a minimum height of 4ft around, before

starting of mining. All the boundary indicators (boards, stores, markings, etc) shall be protected at

all times and shall be conspicuous.

Warning alarms indicating the time of blasting (to be done at specitic timings) has to be arranged

as per stipulations of Explosive Department.

Control measures on noise and vibration prescribed by KSPCB shor.rld be implernented.

Quarrying activities should be limited to rc as per KSPCB guidelinesispecific conditions.

Blastins should be done in a s0n1 specified by the regulations of Explosives

Department or any other uurrctrn
A licensed person should suPervi

2

)

+

11.

12.
13.

t4.
I5.

7

5.

6.

9.

10.

Access roads to the quarry sha

transoortatiorr of materi als.

16. Overburden materials should be

dust emissions that rnay aris€ during

and used lbr reclamation of mine pit as

dlh should not be less than 5 m. if there is not7,

18.

19.

20.
2r.

22.

23.

.,^

25,

26.

2't.

28.

29.

per mine closure plan / specihc cundfr

Height ofbenches should not exceed

mention is the mining pian/specific condition.

Mats to reduce fly rock blast to a maximum of 10 PPV should be provided.

Maximurn depth of mining from general ground level at site'shall not exceed 10m

No mining operations shoUa be c-amed out at places having a slope greater than 45"

Acoustic io"lorrrt.r should have been provided to reduce sound amplifications in addition to the

provisions of green belt arid hollow brick envelop for crushers so that the noise level is kept

within prescribed standards given by CPCB/KSPCB'

The workers on the site should be provided with the required protective equipment such as ear

nruffs, helmet, etc.

Garland drains with clarifiers to be provided in the lower slopes around the core area to

channelize storm water'
The transportation of rninerals should be done in covered trucks to contain dust emissions.

The proponent should plant trees at least 5 tirnes of the loss tirat has been occurred while clearing

the land for the project.
Disposal of spent oil fiom <liesel engines should be as specified under relevant Rules/

Regulations.
Exilosives should be stored in magazines in isolated place specified and approved by the

Explosives Department.
A minimum buffer distance of 100m tiorrr the boundary of the qu to the nearest dwelling unit

or other structures, not being any facility for mining shall be provided.

100 m buffer distance should be maintailed from forest boundarios'
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consent from Kerala state pollution contm! B*ar6. uneier wrter anti Air Acti*) shnulci"obtained before initiating mining activity.
All other statutoYclearances should bi obtained, as applicable, by project propononts from tlrespective competent authorities including that for blastine ana .i.*"'" of ernlnsi'e<

orDv ve Dssu ull tIlE w€

J { , 11.9r anel o c*pt' r:lt lht:

The stipulations by statutory Authorities under different Acts and Notifications should be

1986, the Public Liabil urance) Ac-t, l99l
The project proponent advertise in at least two local newspapers widely circulated in the

ge

::

30.

31.

32

-t

34

35.

36.

JI

A copy of the clearance letter shall be ^..^r/

qnrr &nm nrlra't .,.^-^^r:^- -any, from whom suggestions
nronnse I T"lr*proposal. Jfu
ntnn^nPfilDroponent.

38

39.

.A.s sessment Authority (SEIAA)

urs qu.4rly, vrstore to ule

\In nho--- :- *:-:--.-^L--^t-

42

41.

40. No change in mining technolor\., 
'nango 

m mrnlng technolo workrng should be mads without prior approval of
*:,t":H;,):Sl";' :lp^f,t"- ,r,i 

modifications in the miae shail be canied out without priorapproval ofthe SEIAA, as applicable.
The Project proponcnt shall ensure that no natural water course and./or water resources shall beobstructed due to any mining operations. Neces measuros to protect the fust orderstreams, if any, originating from the mine lease

places loading and unloading points & transferp
The top soil, if any, shall temporarily be stored
used for land reclamation and plantation. The

with native species to prevent erosiontiles undertaken for stabilization oftheled. and management of rehabilitated
areas should continue. until the vegetation becomes s s.

43.



,//

1.1t+ Ca:c: cirains and siltation ponds of appropriate size shall be constructed around the mrne
u,'g:1king, mileral and OB dumps to prevent run ofT of water and flow of sedinents directly into
-i.e river and other water bodies. The water so collected should be utilized for watering the mine
area, roads, green belt development etc. The drains shall be regularly desilted particularly after
monsoon and maintained properly.
Effective saf'eguard mcasures such as regular rvater sprinkling shall be carried out in critical areas
prone to air pollution and having high levels of PMro and PM2 5 such as haul Road, loading and
unloading points and transfer points it shall be ensfired that the Ambient Air Quality parameters
confomr to the nomrs prescribed by the Central Pollution Control Board in this regard.
Fugitile dust emissions from all the sources should be controlled regularly. Water spraying
ilrrangement on haul roads, loading and unloading and at transfer points should be provided and
properly maintained,
Measures should be taken fcrr control of noise levels below 85 dBA in the work enviro ent.

A separate environmental management cell rvith suitable qualified personnel should be set-up
under the control of a Scnior Executive, who will rcport directly to the Head of the Organization.
The funds eannarked for environmental lxotection measures and CSR activate sirould be kept in
separate account and should not be diverted for other purpose. Year wise expcnditure should be
reportcd to the State Environment Impact Asssssment Authority (SEIAA) office.
The Regional Office of MOEF & CC located at Bangalore shall rnonitor compliance of the
stipulated conditions. The project authorities should extend full cooperation to the oflicer (S) of
the Regional Office by furnishing the requisite data/information/monitoring reports.
Any appeai against this Environmental Clearance shall lie with the National Green Tribunal, if
preferred, within a pcriod of 30 days as prescribed under Section 16 of the National Green
Tribunal Act, 2010.
Concealing the factual data'or submission of false/fabdcated data and failure to cornply with any
of the conditions rnentioned above may result in withdrawal of this clearance and attract action
under the provisions of Environnent (Protection) Act, 1986.
The SEIAA may revoke or suspend the order, tbr non implementation of any of the specific or
thisimplernentation of any of the above conditions is not satisfactory. The SEIAA reserves the
right to alterimodifu the above conditions or slipulate any further condition ih the intcrest of
environment protection.

60

ol.

<A

s5.

56.

57

58

59.

The abovc conditions shall nr*vail rtritwitils ,ihing to the contrary, in consistent, or
simplihed, contained in any other pe t,I given by any other authonty fbr the

same proj ect.
This order is valid for a period of 5 ye

46.

47.
48.

49.

50.

51.

52.

53.

Government of Kerala, whichever is ee

The Environmental Clearance will be
litigation related to the land or project, in
'Ihe mining operalion shall be restricted t
ground water table.
All vehicles used for transportation and within the mines shall have 'PUC' certificate Iiotr
:iuthorized pollution taking centre. Washing of all rahicles shall be inside the lease area'
Project proponent should obtain necessary prior permission of the competent authorities for
drawal of requisite quantity of surface water and ground water for the project.
Regular monitoring of flow rates and water quality upstream and downstream of the springs and

perennial nallahs flowing in and around the mine lease area shall be carried out and reported in
the six monthly reports to SEIAA.
Occupational health suneillalce program of the workers should be under taken periodically to
observe any contractions due to exposure to dust and take corrective measures, ifneeded.

issued by the

any pending

not intersect

-,,'i,:ii.,t
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KERALA STATE POLLUTION CONTROL BOARD

                   
FILE NO. :PCB/KNR/ICO/2408/2011
Date of issue :24/09/2018
                   

INTEGRATED CONSENT TO OPERATE - RENEWAL
                   
Consent No : PCB/KNR/ICO-R/918/2018

                   
Ref : 1.Your online application No.8097243

2.Consent No. PCB/KNR/ICO-R/569/2015 dated 18.11.2015

3.Consent variation order No. PCB/KNR/ICO-R/2O17 dated 10.03.2008

                   
The ' Integrated Consent to Operate' issued as per reference above to M/s QUARRY OWNED BY

K.C.JAMES,REENA METALS VANIYAPPARATHETTU,CHARAL P.O,IRITTY-670706 is hereby renewed up to

31/10/2022 and issued to M/s QUARRY OWNED BY K.C.JAMES,REENA METALS

VANIYAPPARATHETTU,CHARAL P.O,IRITTY-670706 The consent(s)/ variation order(s) cited under reference

are integral part of this renewal order and this order is subject to the conditions stipulated therein and the following

modifications/ additions.

                   
I. GENERAL
                   

                   
II. Stack Details 
                   

                   
III. CONDITIONS 
                   
1. This consent is renewed subject to the Environmental clearence number:11/2017 Ref
no 210/EC4/221/2014/SEIAA dated 17/01/20l7 issued by State Environmental Impact Assesment

S.No. Items Description

1 ANNUAL FEE Rs.7100/-

2 CAPITAL INVESTMENT Rs.34.8 lakhs

3 VALIDITY 31.10.2022

4 FEE REMITTED Rs.35,492/-

Stack No. Source of
Emission

Emission
Rate(Nm3/Hr)

Stack Height above Control
EquipmentGround Level(In

Meters)
Roof  Level(In

Meters)

Annexure-2
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Authority and letter of intent Number 9335/M3/2015 dtd,l8/09/2015 from the Mining and Geology
Director,Mining and Geology Directorate,Thiruvananthapuram
 
2. This consent is valid only when the Environmental Clearance is valid
 
                   
All other conditions of the Integrated Consent to Operate issued as per reference above remain unchanged.

                   
                   
                   

                   
                   
                   
To     
Office copy
K.C.JAMES, MANAGING PARTNER, KOOTTANAL HOUSE, VANIYAPPARATHETTU, CHARAL
P.O,IRITTY-670706
                   
1. This digitally signed document is legally valid as per the Information Technology Act 2000

                   
2. For verifying this document please go to krocmms.nic.in and search using date of issue/name of the

unit/Application Number in “Consent Granted Applications” link in the home page of the Board’s Online Consent

Management and Monitoring System.

                   
                   

DATE :24/09/2018 SIGNATURE & SEAL OF ISSUING AUTHORITY

ENVIRONMENTAL ENGINEER



XERA L A

Telephone: 0497 -27 1162l

KERALA STATE POLLUTION CONTROL BOARD
DISTRICT OFFICE

6TH FLooR, RUBCO HOUSE , SOUTH BAZAR.
KANNUR _ 670002

Email-kspcbdoknr@ gmail. com

w\72

Date: 1l/09/2020

The following is the Respirable Suspended perticulate Matter (RSPM) observed at the
source as part of air pollution Monitoring Conducted based on Order dated 161312020 in
the Appeal No: 24 of 2017 by the Hon'ble National Green Tribunal (SZ), Chennai.

$*
Environmental Engineer

sl
No

Date Of Sample Collection Source
RSPM/value

(Fclm')

Permissible
Limit (24H)
(Felm')

I 08-09-2020

M/s Reena

Metals,
Vaniyapara

Thattu

28.7 100

Annexure-3



XERA L A

Tef ephone: 0497 -27 | 162l

KERALA STATE POLLUTION CONTROL BOARI)
DISTRICT OFFICE

6TH FLooR, RUBCO HOUSE , SOUTH BAZAR.
KANNUR _ 6]0002

Email-kspcbdoknr@ gmail.com

Date: 1110912020

INTENSITY OF SOUND MEASURED AT M/S REENA METALS.
VANIYAPARA THATTU. KANNUR

oN 08/09/2020

SL.NO WORKING CONDITION START TIME DURATION
INTENSITY OF SOUND
MEASURED lN Deci

Bell.{t Aeq)

L Ambient Sound 9.00 AM 30 minutes 43.3 dB

2

During working of stone
crusher and drilling of
holes in the quarry 

.

10.00 AM
thr30
minutes

53.7 dB

3 During blasting in quarry 2.00 PM L hr Ominutes 55.6 dB

w
Environmental Engineer



rfrrqr-* *ffi fr,Ff';'*#|ff fi#"ffi r .' rF(, r r
(See article 3(a) to (d) of Part I of Schedule IV of Explosives Rules, 2008)

gD srcr*rr h fuq eo Ftrq w wf' r,2,3,4,sqr Eet2fi f+gntro qr ffi ffird f Eai'6fi Ertrtei
Licence to possess : (c) for use,explosives of class l, 2,3,4,5,6 or 7 in amagazine

3$flfr 5 (Licence No.) : EtSCtKLt22ll544(863s62')

l. Licence is hereby granted to

Shri K.C.JAMES,Managing Partner gffifl / Occupier : K.C.James), lWs.Reena MLtals, MT-89-S, High Way
Thanq TownA/illage - Thana, Dishict-KANNU& State-Kerala, Pincode - 670002

possess for use of Nitrate Mixture, c Detonators,
Ordinary Detonator, - * UV+|41 6

4.3rildF fusqiffi fi ffifua ffi,qtFR sik rn'Tr *'frq fufuqra tl
Licence is valid for the following kinds and quantity of explosives: -- (o) (a)

t t t l t * t } ] t r ! t a t t t t ! t r t ! l t r ' . _ l ' t t t t t t  ; t t i , t t . t ! r ; ! r r t t r t t t t t r t t t r r , rrrrrrrrrNlrrillrftr.t *r.r.rr.r.?!rr.rrf .r

4Tf,T FFqT qtF' Hffq A
t l l l t t ! , t l t r t t t t t t t r ; t t I r t I t I t I I t t t t t t t .

tr' ;nfr 3il-{ r.rtur Eat 3itr wTrrr 5q-wTrrl
...F-t,.-N-o,-..-...........-lJgn

....1...........9t{i.ogrr-9$egg9.r..............-9,3-.--..-....
19 ffi <'o' m-dgt ars fr q0e qri Erd ffirdm, 6t ar*r 1sr{gfq 3(q) 3it{ gD fi 3TqfdT JryvrF fi fr('l
(b) Quantity of explosives to be purchased in a calendar month[applicable for licence under article 3(b) and (c)] :

EF'r gi.{$rF 3q.qil fit snfr tl
2. 3r{qReffi frf 9TRIF I Status of licensee : Individual
3.$ildfr ffiRd rqttril fi fuq fufuqrn tl

Licence is valid only for the following purpose.

s'ffitud ffi{ (t€ilr{flt sqwr qRsr fr gD ilfi tr
The licensed premises shall conform to the following drawing(s): .

. tETtrfi F. (Drawing No.) E/SCtKLl22/1544@63s62)' 
frtrio @ated) rs/02/20r3

. 20 times' as above.

6. 3rg.mft qf{{R ffifud qS qt Rrd Sl rnr hcensed premises are situated at following address:
Survey No. 179 ,7/W (TownA/illage) : Ayyankunnu (v) Thalassery Taluk
Bfrr (District) KANNUR lr.'q (State) Kerala
(TxTfq (Phone) 04972701729 S. ffr (E-Mail) reenairitty@rediffmail.com

7.3rgnfr qnnrr d' ffifud gffiTrq daff-s tr
The licensed premises consist of following facilities.

8.3rqfsfr {rr{r -FrFr qr qqrdRilfud ffi-6 $ftfr{c, rss+3lk rah 3{ef{ ifffd Fffid-6 frqa,zoo+fi sqdri,crdl
3ik 3rFfu6 crd 3itr ffifud 5qa*:d fi $ci-d {64 g(' 3tl(d fr qrfi tr
The licence is grant€d subjeot to the povision ofExplosives ActlSg+ a: amended fiom time to time and the Explosives Rutes, 2008 framed
there under and the conditions, additional conditions and the following Annexures.

t. gq{-o oq {.sf qqr.Ffufl W* qrqa,sfuetq {iiefr 3itr 3ra fuqtq sfttd tnri Egr
, Drawings (showing site, constuctional and other details) as stated in serial No. 5 above.
z. rffi qrnmfi <rrrr rwr.arfra 5s rgsfr trr rd sit{ $Fftft ar{r

Conditions and Additional Conditions ofthis lioence signed by the licensing authority.
S. qt rW DE-2 | Distance Form DE-2.

9'W f{gF artfo ff Af{ ZOfZfo Ffuarfl Grfit ftis l'cence shall remain valicl till 3tst dry of Mrrch 2012.

w.qvR,afuFaa q rc*'srrfia ffifd ffi qr rrfifr v*'arm +fr qF Afrs te-vuh s*i-a dqT rq-qFhd Fs
rr{sfr^6T crd 6I rtfuftesr o-qe qr qE :rgvr ufrr* +trdr qr rs$ dil-a 5ulfu d Effi-d hq$rT fi rqw rfi urv ari
w Bdtua ot cfri6d fi or v+-fr t wi ct artdr
This licence is liable to be suspended or revoked for any violation ofthe Act or Rules framed there under or the oonditions ofthis licenc€ as
set forth under Set VItr, wherever applioable, referred to in Part 4 of Schedule V or ifthe licensed premises are not found conforming to the
description shown in the plans'and Annexure attached her€to.

drfiq I The Date - tg/02/20t3
sd/-

TiTfi lF ffifffi fuiTiF, I Joint Chief controlter of Explosives
South Circle, Chennai

Amendments : 
'e -i'

o Amendment in Drawingsffacilities/Premises dated : 2410512013
o Amendment of Quantity of Explosives/I\,Ionthly Purchase Limit dated :24105/2013
o Amendment of Quantity of Explosives/]vfonthly Purchase Limit dated : 05/11/20L3

gfug {FIT (Potice Station) : Kannur" 
ffifg @incode) 670706
ih-ffi (Fax)

: Type- C Magazine.Masonry construction

crl 
+ 

G^$ilt opa '---J'^a f-a ^udr\r.........t....-
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rtrdrfiq fi qpiffi il frq reIFT
Space for Endorsement of Renewal

;rfi+,$rr d'r drtfq
Date of Renewal

ffJTIfr fiT drTTC
Date of Expiry

3Gf{ilrqf, qlffir fi'Wanrt slrt erru
STgnature-d ligensing authority and stamp

@uum

6r{fi ffir : ffit of eron iirt t Tdrt ln s;Fn gsqdFr ldfu fi 3lma dSF EiCm 3ilKltr El.rl
Statutory \ilarning : Mishandling and misuse of explosives shall constitute serious criminal oflence under the law.
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rsoaittgga ofu rs)2r", 2ss,234,2s4.orcm1 .ul3gla,g3o <imcro rorls<dcm]gg ij*ugl"
ranmgcnrolg; modalcm
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GACIUCU lelCC|'UCXJo
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r co u8 til. ei), il od - ozozo o

mnctmonrr'lercfr cto;o

en et mt aE mi cncoE_a,l cot'l SJ gg
tn-rcldomcneanut

mic 
"n 

cs a crr cq] aeruE go c co curl { a co'l g <oE 6u ff ) ff ).o ms orrr] cmrorl cr)

em5f sonrr'l eicfr mcru co;o c! cr8aj
mOUCoJo

crudcqg cncrur? fis12s3, clcdnrj v

eler et ruoEmi acet col goj 01/04/2019 a]oroE 31/03/2024 c^taa

plDsdo'l col eret errucrEmj 
"o"l 

mj
10000/- 1 18020104405

29/03/2019

119020102228
14/11/2019

.ensmlaEcni
roorn; cr a'1 aer; cm or1 m cbl'l

"o 
c gco c oer'.| col m'.l co c cag 

"_toJ t(D 6313 gJ OS CU'l Uar: Co Uac'nua
t mgurd, tor'laoxol'l, acacolgoT,
cnoEa'l cq) roroul'l a ccomncmo )

1)Consent no: PCB/KNVtCO-W918/201q&.24/Og/2018 from Environmental
Engineer,Kerala State pollution Control Board; 6CelCClUt'.l_StftOf )OZZ CUAA
2) License No:E/SC/KL/22/1544(E63962) dt.19/02/2013 from Dy.chief Contoiler of
Exp f osives, Erna ku la m; AC et C Cl Uf'l 31 / 03 / 2021 OJ AA
3)No.829/201 6-17/9335/M3/2015/DM3 DT. 18/03/2017 From Director of Mining
&Geology,Thiruvananthapuram; d:CEJC CltU]||_ZZtOZ/2o2g CIOfO
4)Cert. No.M vSz/0057 dfl 2/ 1 2/zo1 1 from Chairma n,Boa rd of M ini ng
Examinations; 6CelCcrl0'l - j 5 /02/2020 OIA@
5)No.21 0 / EC4 / 221 / 20 1 4lSEt M dt..l7 / O 1 / 20 17 of M em ber Secreta ry,State
Environmental lmpact Assessment Authority,Thiruvananthapuram; 6CeJCOJ0)..|_
16/01/2022daa

This licence shall be valid for five years only pi-uia"aiil ttoc
renewed within the stipulated time limit.

produced shall be

i&/
8l i

3\'1

a
63
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PROCEEDINGS OF THE DIRECTOR OF MINING & GEOLOGY

Sub: Mining & Geology-Mines & Minerals - Minor Minerals - Granite Building Stone - euarryinglease to Mis Reena metals, MT-89-S, High way Arcade, r.nnriji iCEpresented by itsManaging Partner, shri. K. c. James) - ianctioned- orders - issued. 
I

Ref 1. Application dated 13tO7t2o1sfrom M/s Reena metals, MT-gg-S, High wayArcade,
Kannur - ? ft>pf"rglled by its Managing partner, Shri. K. C. jam-esy

2' Letter No.DoC/M-3626t2015 dtd. o9/09/i015 from the Geotogist, DLtrict office, Kannur
3. Pro.order No' 21OlEC4t221t2014ISEIAA dtd. 17lO1tZO17 of State Environment

lmpact Assessment Authority,Thiruvananthapuram, Kerara
4. Kerala Minor Mineral Concession Rules, zOiS.

ORDER

A quarrying lease is granted to M/s Reena Metats, MT-gg-s, High way Arcade,Kannur - 2 (Represented by its_Managing Partner, Shri. k. c. James) to quarry Granite(Building Stone) over an area of 2.9350 heitares of land comprir.Jl" survey 1.roJ. izggpt& 179pt of AyyankunnuVillage, lritty Taluk, Kannur Districi for 12 (Twelve) v"ro iro,the date of execution of the quarrying lease deed under the Kerala Minor Mineral
Concession Rules, 2015 and as per the iurvey map issued by the tarrsitoar rritty anJirre
approved Mining Plan and environmental clearance submitted by the applicant subject tothe under mentioned conditions.

1' Royalty is payable to Government as per Rule 32 of the Kerala Minor Mineral Concession
Rules, 2015 in respect of minor mineral quarried and moved out of the quarry.rop.tio
revision from time to time on the basis of amendments to the schedule I of the said Rules.2' Dead rent is realizable under 29(1Xd) of the said rules subjeci to revision from time to timeon the basis of amendments to the schedule ll of the said iules.3' Surface rent realizable under 29(1Xe) of the said rules will be equal to the land revenue
assessed by the Revenue Department subject to revision from time to time on the basis ofthe land revenue.

4' The lessee shall execute a quarrying lease deed within a period of six months from the date
of this order in form 'H' as per Rule +3 or tne Kerala Mlnoi Mineral Concession Rules, 201s.5. The lessee shall also deposit an amount of Rs 1o,ooo/- (Rupees ten thousand only) per
hectare as security deposit for the observance of the terms and conditions of the lease
before the deed is executed as per rule 42 of the said rules. The lessee shall commencequarrying operation only after the deed is executed and r:egistered.6. The quarrying area shall be demarcated and boundar/ stones fixed at the lessee,s
expenses before execution of the quarrying lease deed.

7 ' The lessee shall not win and dispose of any type of dimension and decorative stones from
the area over which the quarrying lease has been sanctioned on the strength of this order.8' The production of Granite (Building Stone) from the area covered under this grant shall be
subject to the quantity specified in the Mining Plan submitted by gre iessee and the same is' restricted to 1,00,000 M.T (One lakh only) pJr year.

9' (i) The lessee shall erect a notice board in-lrttalay-alam at a prominent place with a minimum
size of 1 metre X 1.5 metres in a metallic board near to the entrance of the quarry to the
effect that it shall contain the name and address of the p.rrit liJJil mineral concession
number and date, the mineral to extracted, permit number and date and its date of expiry,
-quantity of extraction permitted (if applicable). Area of extraction permitted, explosives used(if any), etc.

(ii) The lessee shall erect.a warning board with danger sign regarding operation of the quarry,
100 metres away by the side of the road leading to it.
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10.

11.

12.

13.

14.

15.

The lessee shall fence the lease area before the commencement of the quarrying operation

for preventing accidents by failing of human beings, animals, vehicles and material into the

quarry. The lessee should take effective preventive measures for the safety of labourers as

well as the general Public.
The lesseJshall leave a distance of 7.5m from the boundaries of adjacent properties

including government puramboke land while carrying out quarrying operations'-

The lessee shall not assign, subtet or transfer his lease or any right or interest therein to any

person without previous permission of the Director of Mining & Geology.

The lessee shali pay tax related to Revenue Department, if any, as directed by them and

the details should be furnished to the Geologist periodically.

The lessee shall operate the quarry in aCcordance with the condition stipulated in the

environmental clearance and mining plan submitted by them'
The lessee shall obtain all other statutory licences/clearances/No Objection Certificates

from other authorities concerned including Explosive licence, consent from Pollution

control Board and D & o licence from the Local self Government Department concerned'

The lessee shall produce scheme of mining before completion of five years of operation of

the quarry.

The lessee shall produce a financial guarantee for Rs.1, 00,000/'(Rupees One lakh only)

as stipulated in rule 62 of KMMC Rules 2015, before execution of lease deed.

The lessee shall pay 1Oo/o of the amount of royalty/consolidated royalty a9 the case may be

paid by him, being [h" qrrrry safety fund in addition to the royalty/consolidated royalty, as

per rule 63 of KMMC rules, 2015.
ih" l"sse" shall carryout mining operations as per the approved mining plan'

The lessee shall renew Environirental Clearance on or before 16-01-2022 for the operation

of the quarry for the remaining period.

21. The quarryihg permit grantel irom the district office, if any, in the area of this quarrying

lease is hereby stands cancelled from the date of this order.

The terms and conditions stated in this order will be subject to such further modifications as

may be made by the State Government from time to time'

sd/-
T.K. Ramakrishnan

16.

17.

18.

19.
20.

Copy to:
1.

./ DIRECTOR OF MINING & GEOLOGY (l/c)

To ,/
.ffs Reena Metals, MT-89-S, High Way Arcade, Kannur - 2

y1R"pt".ented by its Managing Partner, Shri' K' C' James)

The Director of Mines SafetY,
No.5, 100FT,Road,17th Main, Koramangala 4th Block

Bengaluru, Karataka - 560034
The District Collector, Kannur
The Geologist, District Office, Kannur
The Tahsildar,lritty
Stock File (2), File CoPY

2.
3.
4.
5.

SENIOR SUPERTNTENDENT



if,TFI KERALA€6og

, \ ' 4  
E FORM H

(See Rule 43)
QUARRYING LEASEg

. E

) ! Tnis deed ol-'Iease made on rhis rr,....-...2.1dI rrxs ueecl or lease made on thrs the...,...:.:......... day of
..r...Y.tB!$.....20t7 between the Govemor of Kerala lhereinnlterKerala (hereinafter
reliretered to as the "State Govemment,' which expression shall, where the
context so admits he deemeri t^ inolrrna Li" --r ^^^:--^\ ^r1,--cgntext so admits be deemed to include his successors and assigns) of the
O e Dart  and Shr i  K C . lemec M.h.d ih^ o5*h^.le part and Shri. K. C. James, Managing partner, lu/s Reena Metals, MT-89_

c 201 463

S,iHigh Way Arcade, Kannur - 2, aged 50 years Son of Shri. K. C. Chacko resident
of Koottanal Flouse, Charal. p.0, Ayyankkunnu Village, Iritty Taluk,
K$nnur District (hereinafter called the ,,lessee/lessees,' -:hich exp..ssion
shbll where the context so admits, include his/their heirs, executors,
admrustrators, representatives and peflnitted assigns) of the other part.
\itnesseth that in consideration of the rents and royalties and
ledsee's,{I-essees' covenants, hereinafter reseryed and containecl the State
G$vemment hereby give on lease to the lessee/lessees the land measunns
2,9350 hectares described in lhe schedule hereunder.and delineated on thi
plln hereto annexed and therein coloured red (hereinafter called the.,said

lifff ;.??:l'"q:'rlJi?r1;'.'"^*"lTlj;: lllu;as co nmencing
. j..1:..3..i.:..?.91.1...and ending on rhel:r,9.?.:F.TUq{

lands'l t

0
Lpsor -<-i,tt

+ t '
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1 
 

DRAFT MINUTES OF THE FIRST MEETING OF THE JOINT COMMITTEE IN APPEAL NUMBER 24 OF 2017, 

HON’BLE NGT, CHENNAI HELD THROUGH VIDEO CONFERENCE ON 14.08.2020 

 

1. The first meeting of the Joint Committee constituted on the directions of Hon’ble National Green 

Tribunal (NGT), Chennai vide its Order dated 16.03.2020 in Appeal No. 24 of 2017 filed by Mr. 

P.J.Devasia v/s Union of India & Ors was convened through a Video Conference (list of participants 

is enclosed as Annexure-1) due to prevailing floods and heavy rains in the State of Kerala along 

with several containment zones and related restrictions in the proposed project site area. 

 

2. Hon’ble NGT, Chennai vide its Order dated 16.03.2020 (Annexure-2), directed that “a report 
regarding the allegations made in the memorandum of appeal regarding the existence of eco 
sensitive zone and also the distance between the appellant’s house and the quarrying site.  
According to the appellant, wildlife sanctuary is situated within 2.5 km aerial distance and the 
existence of such wildlife sanctuary has not been mentioned in the Form – I application submitted 
for Environment Clearance at all.  None of the official respondents viz., SEIAA, Kerala, District 
Collector, Kannur District, or the licensing authority have filed their statement denying the 
allegations as well. So in order to ascertain the real state of affairs, we feel it appropriate to appoint 
a joint committee comprising of the following officials:  

 
(1)    Senior Officer of MoEF & CC, Regional Office, Bangalore 
(2)    Senior Office of SEIAA, Kerala  
(3)    Chief Wildlife Warden, Kerala or his nominee and  
(4)    District Collector, Kannur District  
 
to inspect the area in question and submit a factual report as to whether the quarry is situated 
within the prohibited distance of eco sensitive zone and whether clearance is required from the 
Standing Committee of National Board of Wildlife before granting Environment Clearance  and 
whether the quarry is now in operation.  If so, whether they have obtained necessary “consent” 
from Pollution Control Board and whether the quarrying activity causes any impact on the nearby 
forest, including wildlife, as alleged by the appellant and submit a factual report to this Tribunal, so 
as to enable this Tribunal to proceed with the matter. Regional Office of MoEF & CC, Bangalore will 
be nodal agency for coordination and provide logistic for this purpose.  The committee is directed 
to file the report within a period of two months through e-mail at ngtszfiling@gmail.com. 
 

3. In compliance of above-mentioned order, MoEFCC apart from seeking nominations from the above 
departments have also sought additional experts/ members from other departments recognizing 
the importance of those departments in investigation the matter like Kerala State Pollution Control 
Board (KSPCB); Department of Mines and Geology, Kerala; Chief wildlife Warden, Karnataka. Based 
on the above the following officials were nominated to serve as Members of the Joint Committee: 

 
S. No Name and Designation Agency/ Department 

1. Dr. Murali Krishna, Joint Director MoEFCC, Regional Office, Bengaluru 

2 Dr. S. Prabhu, Deputy Director MoEFCC, Regional Office, Bengaluru 

3 Dr. P.S. Eesa, Member SEAC, Kerala Nominee SEIAA 

4 Smt. A. Shajan, Wildlife Warden, Aralam 

Sanctuary 

Nominee, Chief Wildlife Warden, Kerala 

5 Ms. Ilakkiya, Sub-Collector, Kannur Nominee, District Collector, Kannur 

6 Shri.P. Heeralal, CCF, Kodagu Nominee, Chief Wildlife Warden, Karnataka 
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7 Shri. S. Prabhakaran, DCF, Madikeri 

8 Smt. Anitha Koyan, Environmental 

Engineer, Kannur 

Nominee, Kerala State Pollution Control 

Board 

9 Shri. V. Divakaran, Senior Geologist Nominee, Department of Mines and Geology 

 
4. The Members noted that, this appeal was filed challenging the Environment Clearance (EC) granted 

by Kerala State Environmental Impact Assessment Authority (SEIAA) to M/s. Reena Metals vide 
SEIAA EC dated 17.1.2017 for conducting quarry operation in Ayyankunnu village, Irritty Block in 
Kannur District, Kerala which is presumed to have originated from the five hills Anchukunnu. 
Ayyankunnu is a hilly village on the eastern side of Kannur District.  The terrain is undulating in 
nature and the extreme eastern side has forests, bordering Karnataka State and is a part of the 
Western Ghats.  The quarry site is alleged to be situated within 2.5 km aerial distance from the 
Brahmagiri Wildlife Sanctuary which is declared as Eco-Sensitive Zone (ESZ) on 26.05.2017 under 
the Wildlife Protection Act, 1972.   

 
5. The Members noted that, the petitioner alleged that the nearest forest is situated within 600 

meters and not at a distance of 1 km, as mentioned in his Form – I application submitted to SEIAA, 
Kerala prior to issue of EC by SEIAA.  Brahmagiri Wildlife Sanctuary is presumed to be situated 
within 2.5 km aerial distance which forms an important corridor for large mammals like Asian 
Elephant and Tiger to move between Nagarahole National Park and Talacauvery Wildlife Sanctuary 
in Karnataka and Wayanad and Aralam Wildlife Sanctuaries in Kerala State and also forms part of 
the Mysore Elephant Reserve, declared under the Project Elephant.   

 
6. Further, the petitioner also alleged that the quarry site falls within the eco sensitive zone and 

without prior clearance from the Standing Committee of National Board of Wildlife, Environment 
Clearance should not have been granted by SEIAA, Kerala. Further, it is also alleged that no proper 
Environment Impact Assessment (EIA) has been conducted before granting Environment Clearance 
and the Disaster Management Act considering the terrain of the land has not been taken into 
confidence.  So according to the appellant, the Environment Clearance granted is not valid and the 
same is liable to be set aside.  

 
7. In view of the above said at point no. 4-6, Hon’ble NGT directed constituting a Joint Committee 

with MoEFCC, Regional Office, Bangalore as Nodal Agency to inspect the area in question and 
submit a factual report as to whether: 

 
▪ the quarry is situated within the prohibited distance of eco sensitive zone (ESZ) 
▪ whether clearance is required from the Standing Committee of National Board of Wildlife 

before granting Environment Clearance 
▪ whether the quarry is now in operation. If so, whether they have obtained necessary 

“consent” from Kerala State Pollution Control Board  
▪ and whether the quarrying activity causes any impact on the nearby forest, including wildlife, 

as alleged by the appellant  
 
 

8. Pursuant to the directions of the Hon’ble NGT, MoEFCC sought nominations for various 
departments and agencies and constituted a Joint Committee.  And the first site visit was planned 
on June 23, 2020 (Copies of Letters issued are enclosed as Annexure-3) but this visit had to be 
postponed due to sudden lockdown imposed in Kannur District on 18.06.2020 and also considering 
the peak pandemic situation due to COVID-19 and travel related restrictions. 
 



3 
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9. Further, the second site visit was planned during August 18-19, 2020. However, based on the 
feedback of the Members, the Joint Committee felt appropriate to re-schedule the site visit by 
another 3 months due to the prevailing floods and heavy rains along with several containment 
zones and related restrictions in the proposed project site area. Therefore, to understand the 
practical issues in detail and to discuss the court matter, the first meeting of the Joint Committee 
was convened through VC on 14.08.2020 (Copy of the Meeting Notice is enclosed as Annexure-4). 
 

10. All the Members discussed about the various allegations raised in the petition and based on the 
feedback of the State Pollution Control Board, the Joint Committee noted that the crusher is 
operating with a valid consent with validity upto 31.10.2022 but as of now, the quarry is not in 
operation. Similarly, representative of Department of Mines and Geology indicated that M/s. 
Reena Metals have a valid mining permission till 22.03.2029 in an area of 2.9350 hectares. Further, 
representative of the Department of Wildlife, Karnataka informed that the alleged project site is 
situated 400 metres away from the Brahmagiri Wildlife Sanctuary which is notified Eco-Sensitive 
Zone (ESZ) on 26.05.2020. Similarly, Wildlife Department of Kerala informed that this project site 
is more than 10 kms away from Aralam Wildlife Sanctuary. Representative SEIAA informed that the 
issue related to inter-state boundary and requirement of EC from Ministry etc. would be examined 
after perusal of Form-I and other documents submitted by the applicant to SEIAA for obtaining EC. 
Further, representative SEIAA informed that recent State Disaster Management Map and Zoning 
of the Location (Red/Orange) etc. would also be examined in consultation with Sub-Collector/ 
Revenue Department, Kannur who could not attend the meeting due to pre-occupied another 
meeting. Similarly, Ministry representatives informed that Notification of Brahmagiri Wildlife 
Sanctuary and status of submission of half yearly compliance reports etc. would be pursued from 
the official records. 
 

11.  During the VC, all the Members discussed about the appeal and suggested seeking the following 
information from all the concerned departments prior to a site visit for ascertaining the factual 
information related to the appeal. Further, all the Members suggested the Ministry to write to 
Hon’ble NGT and seek additional time of another 3 months for scheduling a site-visit and for 
submission of factual report in this instant matter. 

 
         INFORMATION/ INPUTS TO BE PROVIDED BY VARIOUS AGENCIES 
 

S. No Information Required Concerned Agency 

1 Distance between Quarry to Brahmagiri Wildlife 
Sanctuary along with all relevant information including 
GIS Maps with Latitudes and Longitudes etc. 

Nominee, Chief Wildlife Warden, 
Karnataka 

2 Distance between Quarry to Aralam Wildlife Sanctuary 
along with all relevant information including GIS Maps 
with Latitudes and Longitudes etc. 

Nominee, Chief Wildlife Warden, 
Kerala 

3 Form-I and all other documents provided at the time of 
obtaining EC from SEIAA by the applicant (Ms. Reena 
Metals) 

Nominee SEIAA 

4 Copies of all mining leases/ permissions accorded till 
date on various occasions along with mining plan / 
mining maps and all other related information 

Nominee, Department of Mines 
and Geology 

5 A. Whether permission from Standing Committee of 
National Board of Wildlife is required prior to EC 
Clearance by SEIAA 

 

MoEFCC, RO, Bengaluru and  
Nominee SEIAA 
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B. Draft/Final ESZ Notifications pertaining to Aralam 
Wildlife Sanctuary and Brahmagiri Wildlife 
Sanctuary 

6 Land use policy of the alleged location and to confirm 
whether the alleged area falls under the ambit of 
Disaster Management Act considering the hilly terrain 
of the land. In case, yes, to provide details of all 
permitted and not permitted activities in the region. 

Nominee, District Collector, 
Kannur 

7 A. Whether quarry and crusher related activities 
permitted in the alleged location. If yes, copies of 
consent accorded on various occasions to be 
provided. 

 
B. Copies of monitoring reports of KSPCB for ensuring 

compliance of consent conditions along with 
ambient air, noise, and other analysis reports to be 
provided. 

Nominee, Kerala State Pollution 
Control Board 

8 To obtain the proofs related to submission of half yearly 
compliance reports along with original application and 
Environmental Impact Assessment (EIA) reports 
submitted to SEIAA 

M/s. Reena Metals 

 
 
 

*** 
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No.  2116]  NEW DELHI,  TUES

काकाकाका....आआआआ....    2731(2731(2731(2731(अअअअ).).).).—के� �ीय सरकार पया�वरण (संर�ण) अिधिनयम, 1986 क� धारा 3 क� उप-िनयम 5 के उपिनयम (3) के खंड (क) के अधीन, लोक िहत म' सूचना क� अपे�ा से अिभमुि, देने के और वन मं/ालय म' अिधसूचनk स0ं या का.आ. 1533 उ, अिधसूचना म', अनुसूची म', मद 1जांएगी,  vFkkZr~ :—  (1) (2) "1(क) (i) खिनज7 का खनन   गैर कोयला खनन प9ा क� बाबत प9ा �े/ । 1        
   कोयला खान प9ा के संबंध म' >150 �े/  
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    eaxyokj]    flrEcj 10] 2013@Hkkæ 19] 1935     

TUESDAY,  SEPTEMBER  10,  2013/BHADRA  19, 1935 पया�वरणपया�वरणपया�वरणपया�वरण    औरऔरऔरऔर    वनवनवनवन    मं�ालयमं�ालयमं�ालयमं�ालय    अिधसूचनाअिधसूचनाअिधसूचनाअिधसूचना    नई �द�ली, 9 िसत�बर, 2013 य सरकार पया�वरण (संर�ण) िनयम, 1986 के िनयम 5 के उप-िनयम (4) के साथ प$ठत  -धारा (2) के खंड (5) और उप-धारा (1) +ारा ,द- शि/य0 का ,योग करते 3एलोक िहत म6 सूचना क9 अपे�ा से अिभमुि/ देने के i'pkr,  भारत सरकार क9 पया�वरण 1533 (अ) तारीख 14 िसतंबर, 2006 म6 fuEufyf[kr और संशोधन करती है1(क) और उससे संबंिधत ,िविAय0 के Bथान पर fuEufyf[kr मद और ,िविAयां रखी (3) (4) गैर कोयला खनन पCा क9 बाबत >50 हDे टेयर खनन पCा �ेF ।  गौण खिनज खनन पCा के संबंध म6  <50  हDे टेयर खनन पCा �ेF; और  खिनज0 के खनन के िलए पांच हDे टयेर से कम खनन पCा �ेF के िलए प$रयोजना या काय�कलाप0 के िसवाय साधारण शतJ लागू ह0गी
कोयला खान पCा के संबंध म6  हDे टेयर खनन पCा 

अK य गैर कोयला खनन पCे के संबंध म6 <50   हDे टेयर >5 हDे टेयर खनन पCा �ेF !  कोयला खनन पCा के संबंध म6 < 150 हेD टेयर > 5 हDे टेयर  खनन पCा �ेF ।  
परंतु यह �क पूवLD तउस प$रयोजना या काय�कलाप के िलए लागू  नहM होगा य�द उD तप$रयोजना या काय�कलाप के खनन पCा �ेF और िवNमान ,चालन कर रही खान0 और खनन प$रयोजनाO िजK ह6पया�वरणीय िनकासी ,दान क9 गई थी और जो ऐसी 

(1) 

REGD. NO. D. L.-33004/99 

 

के साथ प�ठत  पया�वरण �ारा �द� शि�य� का �योग करते �ए, उ� भारत सरकार क� पया�वरण और संशोधन करती ह,ै vFkkZr~ :— मद और �िवि(यां रखी (5) खिनज� के खनन के िलए पांच यर से कम खनन प0ा 1े2 के िलए प�रयोजना या काय�कलाप� के िसवाय साधारण शत3 लागू ह�गी: परंतु यह 6क पूव78 त अपवाद उस प�रयोजना या काय�कलाप के िलए लागू  नह: होगा य6द उ8 त प�रयोजना या काय�कलाप के खनन प0ा 1े2 और िव;मान �चालन कर रही खान� और खनन प�रयोजना< िज= ह> पया�वरणीय िनकासी �दान क� गई थी और जो ऐसी 

Annexure-10
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 (1) (2) (3) (4) (5)                         (ii) रा
 �ीय पाक� या अ� यारणय� या मंूगा च�ान�, पा�रि  थितक#य $प से संवेदनशील +े,� से गुजरने वाली /व (कोयला, िल1 नाइट और अ5 य अय  क) पाइप लाइन6 

      खनन +े, पर िवचार 8कए िबना  ए बेसटस खनन ।                  सभी प�रयोजनाएं   

प�रयोजना या काय=कलाप क# प�रिध से पांच सौ मीटर के भीतर अवि  थत हA, के +े, का कुल योग, पांच हBे टेयर के बराबर या उससे अिधक हA । �ट� प�ट� प�ट� प�ट� पणणणण: : : :     (i) खनन प�ा के नवीकरण के   तर पर पूव= पया=वरण िनकासी अपेि+त ह ैिजसके नवीकरण के िलए िनयत तारीख से दो वष= पूव= आवेदन 8कया जाएगा । इसके अित�रB त 4 अGैल, 2011 के Gभाव से उन सभी खनन प�� के िलए पया=वरण िनकासी अिभGाI त करने के िलए जो 4 अGैल, 2011 को अपेि+त वैध पया=वरणीय िनकासी के साथ  Gचालन कर रह ेथे और जो 4 नवंबर, 2011 के पJ चात् नवीकरण के िलए शोL य हो गए हA,   के िलए दो वष= क# अविध का उपबंध 8कया गया है : परंतु यह 8क 8कसी खनन प�रयोजना या काय=कलाप के िलए, िजसने इस अिधसूचना के अधीन पहले ही पया=वरणीय िनकासी अिभGाI त कर ली ह ैखनन प� ेके नवीकरण के समय कोई नवीन पया=वरण िनकासी क# अपे+ा नहN होगी । (ii) खनन पूवO+ण को छूट Gदान क# गई ह ै।**A 
[ Q k- la- tS M &1 10 1 3@ 271@ 20 1 2 &vkb Z, &II¼ ,e½] 

vt; R;kx h] La k;qD r  l fp o �ट�पण�ट�पण�ट�पण�ट�पण  :  मूल िनयम भारत के राजप, असाधारण, भाग II, खंड 3, उप-खंड (ii) म6 अिधसूचना  सं. का.आ. 1533(अ), तारीख 14 िसतंबर, 2006 Tारा  Gकािशत 8कए गए थे और तU पJ चात् िनV नानुसार संशोिधत 8कए गए : — 1. का.आ. 1733(अ), तारीख 11 vDrwcj, 2007; 2. का.आ. 3067(अ), तारीख 1 8दसंबर, 2009; 
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 3. का.आ. 695(अ), तारीख 4 अGैल, 2011; 4. का.आ. 2896 (अ), तारीख 13 8दसंबर, 2012; और 5. का.आ. 674(अ), तारीख 13 माच=, 2013 
 

MINISTRY OF ENVIRONMENT AND FORESTS 

NOTIFICATION 

New Delhi, the 9
th

 September, 2013 

S.O. 2731(E).—In exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of section 

3 of the Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule (4) of rule 5 of the Environment (Protection) 

Rules, 1986, the Central Government hereby makes the following further amendment to the notification of the Government 

of India, in the Ministry of Environment and Forests number S.O. 1533(E), dated 14th September, 2006 after having 

dispensed with the requirement of notice under clause (a) of sub-rule (3) of the said rule 5 in public interest, namely:—  

In the said notification, in the Schedule, for item 1(a) and entries relating thereto, the following item and entries 

shall be substituted, namely:–  

(1) (2) (3) (4) (5) 

“1(a) (i) Mining of 

minerals. 

 

≥50 ha of mining lease 

area in respect of non-

coal mine lease. 

 

 

 

 

 

 

 

 

 

>150 ha of mining lease 

area in respect of coal 

mine lease. 

 

 

 

 

 

 

 

 

 

 

 

 

Asbestos mining 

irrespective of mining 

area. 

 

<50 ha of mining lease 

area in respect of minor 

minerals mine lease; and 

 

 

 

≤ 50 ha ≥5 ha of mining 

lease area in respect of 

other non-coal  mine 

lease. 

 

≤ 150 ha>5 ha of 

mining lease area in 

respect of coal  mine 

lease. 

General Conditions shall 

apply except for project or 

activity of less than 5 ha of 

mining lease area for minor 

minerals: 

 

Provided that the above 

exception shall not apply for 

project or activity if the sum 

total of the mining lease area 

of the said project or activity 

and that of existing operating 

mines and mining projects 

which were accorded 

environment clearance and are 

located within 500 metres 

from the periphery of such 

project or activity equals or 

exceeds 5 ha. 

Note: 

(i) Prior environmental 

clearance is required at the 

stage of renewal of mine lease 

for which an application shall 

be made up to two years prior 

to the date due for renewal. 

Further, a period of two years 

with effect from the 4th April, 

2011 is provided for obtaining 

environmental clearance for 

all those mine leases, which 

were operating as on the 4th 

April, 2011 with requisite 

valid environmental clearance 

and which have fallen due for 

renewal on or after 4th 

November, 2011: 
 

  

 

 

 

 

 

 

 

 

 

 

 Provided that no fresh 

environmental clearance shall 

be required for a mining project 

or activity at the time of 

renewal of mining lease, which 

has already obtained 
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(ii) Slurry pipelines 

(coal lignite and other 

ores) passing through 

national parks or 

sanctuaries or coral 

reefs, ecologically 

sensitive areas. 

 

 

All projects. 

 

environmental clearance under 

this notification. 

 

 

 

 

 

(ii) Mineral prospecting is 

exempted.”.    

[No. Z-11013/271/2012-IA-II (M)] 

AJAY TYAGI, Jt. Secy. 

Note: The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) vide 
notification number S.O. 1533(E), dated the 14th September, 2006 and subsequently amended as follows:- 

1. S.O. 1737 (E) dated the 11th October, 2007; 

2. S.O. 3067 (E) dated the 1st December, 2009;  

3. S. O. 695 (E) dated the 4th April, 2011;  

4. S.O. 2896 (E) dated the 13th December, 2012; and 

5. S.O. 674 (E) dated the 13th March, 2013. 
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la-  3181] ubZ fnYyh] eaxyokj] vxLr 14] 2018@Jko.k 23] 1940    
No. 3181] NEW DELHI, TUESDAY,  AUGUST  14,  2018/SHRAVANA  23,  1940 

पया�वरण, वन और जलवायु प�रवत�न मं�ालय अिधसचूनाअिधसचूनाअिधसचूनाअिधसचूना    नई �द� ली, 14 अग� त, 2018 का. आ. 39का. आ. 39का. आ. 39का. आ. 3977777777    (अ)(अ)(अ)(अ)....————भारत सरकार,    पया�वरण (संर�ण) अिधिनयम, 1986 क� धारा 3 क� उपधारा (1) और उपधारा (2) के खंड (v) के साथ प'ठत पया�वरण (संर�ण) िनयम, 1986 के िनयम 5 के उपिनयम (3) के खंड (घ) के अधीन भारत सरकार के त+कालीन पया�वरण, वन और जलवायु प'रवत�न मं,ालय क� अिधसूचना सं. 1533(अ) तारीख 14 िसतंबर, 2006 5ारा िनदशे �दया गया �क इसके 8काशन क� तारीख से ही उ: अिधसूचना म; सूचीब< नई प'रयोजना? या �@याकलापA का अपेि�त संिनमा�ण या िवBमान प'रयोजना? या �@याकलापA का िव�तार या आधुिनक�करण, िजसम; 8�@या या 8ौBोिगक� या उ+पाद िमFण म; प'रवत�न सिहत �मता वध�न, इसम; िविनGदH 8�@या के अनुसार, यथाि�थित, क; Iीय सरकार से या उ: अिधिनयम क� धारा 3 क� उपधारा (3) के अधीन क; Iीय सरकार 5ारा सJयकत: ग'ठत राLय�तरीय पया�वरण संघात िनधा�रण 8ािधकरण 5ारा पूव� पया�वरण अनापिM के पNात् हो, भारत म; �कसी भी भाग म; �कया जाएगा ;   उ: मं,ालय ने राLय पया�वरण समाघात िनधा�रण 8ािधकारी (एसईआईएए) और िजला पया�वरण समाघात िनधा�रण 8ािधकारी को पया�वरण अनापिM को 8दान करने के संबंध म; और अिधक शि:यA के 8+यायोजन के िलए अनुरोध को �वीकार �कया ह ै;   और पया�वरण (संर�ण) िनयम, 1986 के िनयम 5 के उपिनयम (3) के खंड (क) उपबंध करता ह ै�क जहां क; Iीय सरकार का िवचार है �क �कसी उBोग या �कसी 8�@या को चलाने या 8चालन करने पर �कसी �े, के 8ितषेध या िनबSधन अिधरोप �कया जाना चािहए तो ऐसे करने के अपने आशय का नो'टस दगेी ;   और पया�वरण (संर�ण) िनयम, 1986 के िनयम 5 के उपिनयम (3) के खंड (घ) के साथ प'ठत पया�वरण (संर�ण) अिधिनयम, 1986 क� धारा 3 क� उपधारा (1) और उपधारा (2) के खंड (v) के अधीन 8दM शि:यA का 8योग करते Vए, जारी पया�वरण समाघात िनधा�रण अिधसूचना, 2006 म; संशोधन करने के िलए WाXट अिधसूचना संYयांक का.आ. 3933(अ) तारीख 18 �दसंबर, 2017 को 8कािशत क� गई थी, िजसम; उन सभी [ि:यA से, िजनके उससे 8भािवत होने क� संभावना है, उ: अिधसूचना के भारत के राजप, म; 8काशन क� तारीख साठ �दन क� अविध के भीतर आ�ेप और सुझाव आमंि,त �कए गए थे ; 
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2   THE GAZETTE OF INDIA : EXTRAORDINARY  [PART II—SEC. 3(ii)] और उ: राजप, क� 8ितयां जनता को 18 �दसंबर, 2017 को उपल]ध करा दी गई थी ; और क; Iीय सरकार 5ारा पूव^: व_णत 8ा`प अिधसूचना पर 8ाa सभी आ�ेपA और सुझावA पर सJय:: िवचार �कया गया था ;  क; Iीय सरकार, पया�वरण (संर�ण) िनयम, 1986 के िनयम 5 के उपिनयम (3) के खंड (घ) के साथ प'ठत पया�वरण (संर�ण) अिधिनयम, 1986 क� धारा 3 क� उपधारा (1) और उपधारा (2) के खंड (v) 5ारा 8दM शि:यA का 8योग करते Vए, पया�वरण समाघात िनधा�रण अिधसूचना 2006 म; िनbिलिखत और संशोधन करती है, अथा�त् :--  उ: अिधसूचना क� अनुसूची म;, मद 1(क), 1(ग) और लघु खिनज के पया�वरणीय अनापिM पर अपे�ा? का �क�म संबंधी 8�तुित, िजसके अंतग�त प'रिशH-XI म; समूह ि�थित भी है और उससे संबंिधत 8िविHयA के �थान पर िनbिलिखत मद और 8िविHयां रखी जाएंगी, अथा�त् :--  प�रयोजना या काय�कलाप  
ारंिभक सीमा सिहत 
वग� शत� य�द कोई ह�  क ख  1 खनन, 
ाकृितक संसाधन� का िन कषण� तथा िव$ुत उ'पादन        (िविन)द* उ'पादन +मता के िलए) (क) (1)  (2) (3) (4)  (5)  1(क)  (i) खिनज� का खनन           (ii) िप0छल पाइप लाईने (कोयला िल3ाइट और अ7य अय8क) जो रा9ीय उ$ान�/अ;यार<य� /कोरल रीफ, पा�रि8थितक= संवेदी +े>� से गुजरती ह ै 

गैर कोयला खनन प@े के संबंध मB > ह.े खनन प@ा +े>  कोयला खनन प@े के संबंध मB > 150 ह.े खनन प@ा +े>  खनन +े> पर िवचार �कए िबना अज़बे8टो का खनन +े>        सभी प�रयोजनाए ं।  

गैर कोयला खनन प@े के संबंध मB  < 100 ह.े खनन प@ा +े> कोयला खनन प@े के संबंध मB  < 150 ह.े खनन प@ा +े> सामा7य शत� लागू ह�गी,  िसवाय :  (i) 
वग� 'ख2' लघु खिनज� के खनन (25 हMेटेयर खनन प@ा +े> तक) के िलए प�रयोजना का काय�कलाप ; (ii) खनन प@ा +े> के समूह क= दशा मB 'ख1' 
वग� के लघु खिनज के खनन क= प�रयोजना और �Nयाकलाप के िलए ; और  (iii) अंतरराOयीय सीमा के कारण नदी तल खनन प�रयोजनाए ं।  �टPपण :  (1) खिनज के पूवR+ण को छूट दी गई ह ै।  (2) लघु खिनज�, िजनके अंतग�त समूह अवि8थित है, के खनन के िलए पया�वरणीय अनापिS क= िविहत 
�Nया प�रिश* XI मB दी गई ह ै;    1(ग)  (i) नदी घाटी प�रयोजनाएं  (ii) Tसचाई प�रयोजना  (i) <50 म.ेवा. जल िव$ुत उ'पादन  (ii) >50,000 ह.े खेती योUय कमान +े>  (i) >25 मे.वा. और <50 मे.वा.जल िव$ुत उ'पादन  (ii) >2000 ह े और <50,000 ह.े. खेती योUय कमान +े> साधारण शत� लागू ह�गी  �टPपण :  (i) एक से अिधक राOय मB आने वाली 
वक�  'ख' नदी घाटी प�रयोजनाW का मूXयांकन कB Yीय सरकार 8तर पर �कया जाएगा ;  (ii) �कसी िव$मान प�रयोजना Zारा पया�वरणीय लाभयु[ Tसचाई 
ौ$ोिगक= मB प�रवतन� �कया जाना (उदाहरणाथ� बाढ़ Tसचाई से ि^प Tसचाई) िजसके फल8व`प खेती योUय कमान +े> मB वृिa हो , bकतु बांध क= ऊंचाई और जलम3ता मB वृिa न हो, के िलए पया�वरणीय 8वीकृित अपेि+त नहd होगी ।  
�सचाई �सचाई �सचाई �सचाई �णाली �णाली �णाली �णाली     ईसी क� अपे�ा ईसी क� अपे�ा ईसी क� अपे�ा ईसी क� अपे�ा     (क) लघ ुTसचाई 
णाली (<2000 ह.े)  छूट 
ाe (ख) मfयम Tसचाई इएमपी और राOय 8तरीय 
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णाली (>2000 <10,000 ह.े)  (ख2 
व�ग) तैयार करना अपेि+त।    (ग) महा Tसचाई 
णाली (>10000 से <50000 ह.े) इआईए/इएमपी और राOय 8तरीय (ख1 
व�ग) तैयार करना अपेि+त।  
 लघु खिनज के पया�वरणीय अनापिM पर अपे�ा? का �क�म संबंधी 8�तुित, िजसके अंतग�त प'रिशH-XI म; समूह ि�थित भी है प@े का +े> (हMेटेयर)  प�रयोजना का 
वग�  ईआईए/ ईएमपी क= अपे+ा  लोक सुनवाई क= अपे+ा  ईसी क= अपे+ा  कौन ईआईए/ ईएमपी तैयार कर सकता ह ै ईसी के िलए कौन आवेदन करेगा  ईसी का मूXयांकन/ 8वीकृित दनेे के िलए 
ािधकारी  ईसी क= अनुपालना क= मानीटरी करने के िलए 
ािधकारी  gि*क खनन प@े के आधार पर बालू खनन और अ7य लघु खिनज� के खनन के िलए ईसी 
8ताव  0-5 ह.े  'ख2' 
ाhप-1 एमपीएफआर,डीएसआर और अनुमो�दत खनन योजना  नहd  हां  प�रयोजना 
8तावक प�रयोजना 
8तावक  डीईएसी/ डीईआईएए डीईआईएए एसईआईएए एपीसीबी सीपीसीबी एमओईएफसीसी एमओईएफसीसी अिभकरण Zारा नामिनदRिशती  >5 ह.े और <25 ह.े  'ख2' 
ाhप-1 पीएफआर और डीएसआर  अनुमो�दत खनन योजना और ईएमपी नहd  हां  प�रयोजना 
8तावक प�रयोजना 
8तावक  एसईएसी/ एसईआईएए >25 ह.े और <100 ह.े 'ख1' 
ाhप-1 पीएफआर और डीएसआर  अनुमो�दत खनन योजना और ईआईए तथा ईएमपी हां हां  प�रयोजना 
8तावक प�रयोजना 
8तावक  एसईएसी/ एसईआईएए >100 ह.े 'क' 
ाhप-1 पीएफआर और डीएसआर  अनुमो�दत खनन योजना और ईआईए तथा ईएमपी हां हां  प�रयोजना 
8तावक प�रयोजना 
8तावक  ईएसी/ एमओईएफसीसी समूह ि8थित मB बालू खनन और अ7य लघु खिनज के  िलए ईसी 
8ताव  5 हे. तक खनन प@े का समूह +े>  'ख2' 
ाhप-1 एमपीएफआर, डीएसआर और अनुमो�दत खनन योजना  नहd  हां  राOय, राOय अिभकरण, प�रयोजना 
8तावक� का समूह, प�रयोजना 
8तावक 

प�रयोजना 
8तावक  डीईएसी/ डीईआईएए डीईआईएए एसईआईएए एपीसीबी सीपीसीबी एमओईएफसीसी एंजेसी Zारा नामिनदRिशती 
>5 ह.े और <25 ह.े के खनन प@े के समूह +े>, >5 ह.े के िबना �कसी gि*क प@े के  

'ख2' 
ाhप-1 पीएफआर, डीएसआर और अनुमो�दत खनन योजना तथा समूह मB सभी प@ो के िलए एक ईएमपी नहd  हां  राOय, राOय अिभकरण, प�रयोजना 
8तावक� का समूह, प�रयोजना 
8तावक 
प�रयोजना 
8तावक  डीईएसी/ डीईआईएए 
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ख 2 
ाhप-1 पीएफआर, डीएसआर और अनुमो�दत खनन योजना तथा समूह मB सभी प@ो के िलए एक ईएमपी नहd हां राOय, राOय अिभकरण, प�रयोजना 
8तावक� का समूह, प�रयोजना 
8तावक 

प�रयोजना 
8तावक  एसईएसी/ एसईआईएए 
gि*क प@ा आकार <100 ह.े के साथ >25 के खनन प@� का समूह  

'ख1' 
ाhप-1 पीएफआर, डीएसआर और अनुमो�दत खनन योजना तथा समूह मB सभी प@ो के िलए एक ईआईए/ईएमपी हां हां  राOय, राOय अिभकरण, प�रयोजना 
8तावक� का समूह, प�रयोजना 
8तावक 
प�रयोजना 
8तावक  सीईएसी/ एसईआईएए 

>100 ह.े से �कसी gि*क प@े के आकार का कोई समूह  'क' 
ाhप-1 पीएफआर, डीएसआर और अनुमो�दत खनन योजना तथा समूह मB सभी प@ो के िलए एक ईआईए/ईएमपी हां हां  राOय, राOय अिभकरण, प�रयोजना 
8तावक� का समूह, प�रयोजना 
8तावक 
प�रयोजना 
8तावक  ईएसी/ एमओईएफसीसी 

  [फा. सं. 19-2/2013-आईए.III (पाट�. II)] cानेश भारती , संयु: सिचव �ट� प�ट� प�ट� प�ट� पणणणण : मूल िनयम, भारत के राजप,, असाधारण, भाग II, खंड 3 उपखंड (ii) म; का. आ. 1533(अ), तारीख 14 िसतंबर, 2006 म; 8कािशत �कए गए थे और त+पNात् िनbिलिखत संYया? के 5ारा संशोिधत �कए गए :--  1. का.आ. 1949(अ), तारीख 13 नवJबर, 2006;  2. का.आ. 1737(अ), तारीख 11 अe तूबर, 2007;  3. का.आ. 3067(अ), तारीख 1 �दसंबर, 2009 ;  4. का.आ. 695(अ), तारीख 4 अ8ैल, 2011 ;  5. का.आ. 156(अ), तारीख 25 जनवरी, 2012 ; 6. का.आ. 2896(अ), तारीख 13 �दसंबर, 2012 ;  7. का.आ. 674(अ),  तारीख 13 माच�, 2013 ;  8. का.आ. 2204(अ),  तारीख 19 जुलाई, 2013 ; 9. का.आ. 2555(अ),  तारीख 21 अग�त, 2013 ; 10. का.आ. 2559(अ), तारीख 22 अग� त, 2013 ;  11. का.आ. 2731(अ), तारीख 9 िसतंबर, 2013 ;  12. का.आ. 562(अ), तारीख 26 फरवरी, 2014 ;  13. का.आ. 637(अ), तारीख 28 फरवरी, 2014 ; 14. का.आ. 1599(अ), तारीख 25 जून, 2014;  15. का.आ. 2601(अ), तारीख 7 अe तूबर, 2014 ;  16. का.आ. 2600(अ), तारीख 9 अe तूबर, 2014 ;  17. का.आ. 3252(अ), तारीख 22 �दसंबर, 2014 ;  18. का.आ. 382(अ), तारीख 3 फरवरी, 2015 ;  19. का.आ. 811(अ), तारीख 23 माच�, 2015 ;  20. का.आ. 996(अ), तारीख 10 अ8ैल, 2015 ;  



¹Hkkx IIµ[k.M 3(ii)º Hkkjr dk jkti=k % vlk/kj.k 5 21. का.आ. 1142(अ), तारीख 17 अ8ैल, 2015 ;  22. का.आ. 1141(अ), तारीख 29 अ8ैल, 2015 ;  23. का.आ. 1834(अ), तारीख 6 जुलाई, 2015 ;  24. का.आ. 2571(अ), तारीख 31 अग�त, 2015, 25. का.आ. 2572(अ), तारीख 14 िसतंबर, 2015,  26. का.आ. 141(अ) 15 जनवरी, 2016,  27. का.आ. 648(अ) तारीख 3 माच�, 2016 ; 28. का.आ. 2269(अ) तारीख 1 जुलाई, 2016 ;  29. का.आ. 2944(अ), तारीख 14 िसतJबर, 2016;  30. का.आ. 3518(अ), तारीख 23 नवंबर, 2016 ;  31. का.आ. 3999(अ), तारीख 9 �दसंबर, 2016; 32. का.आ. 4241(अ), तारीख 30 �दसJबर, 2016; और 33. का.आ. 3611(अ), तारीख 25 जुलाई, 2018 I  
 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 14th August, 2018 

S.O. 3977(E).— Whereas, by notification of the Government of India in the erstwhile Ministry of Environment 

and Forests vide number S.O.1533 (E), dated the 14th September, 2006 issued under sub-section (1) and clause (v) of 

sub-section (2) of section 3 of the Environment (Protection) Act, 1986 read with clause (d) of sub-rule (3) of rule 5 of the 

Environment (Protection) Rules, 1986, the Central Government directed that on and from the date of its publication, the 

required construction of new projects or activities or the expansion or modernisation of existing projects or activities 

listed in the Schedule to the said notification entailing capacity addition with change in process or technology or product 

mix shall be undertaken in any part of India only after prior environmental clearance from the Central Government or as 

the case may be, by the State Level Environment Impact Assessment Authority, duly constituted by the Central 

Government under sub-section (3) of section 3 of the said Act, in accordance with the procedure specified therein; 

And whereas, the said Ministry has received requests, for delegation of more powers to State Environment 

Impact Assessment Authority (SEIAA) and District Environment Impact Assessment Authority (DEIAA) with respect to 

grant of Environment Clearances;   

And whereas clause (a) of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 provides that, 

whenever the Central Government considers that prohibition or restrictions of any industry or carrying on any processes 

or operation in any area should be imposed, it shall give notice of its intention to do so;  

And whereas, a draft notification for making amendments in the Environment Impact Assessment Notification, 

2006 in exercise of the powers conferred under sub-section (1) and clause (v) of sub-section (2) of section 3 of the 

Environment (Protection) Act, 1986 read with clause (d) of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 

1986 was published, vide number S.O.3933 (E) dated the 18th December 2017, inviting objections and suggestions from 

all the persons likely to be affected thereby, within a period of sixty days from the date of publication of said notification 

in the Gazette of India; 

And whereas, copies of the said notification were made available to the public on 18th December 2017; 

And whereas, all objections and suggestions received in response to the above mentioned draft notification have 

been duly considered by the Central Government;  
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Now, therefore, in exercise of powers conferred by sub-section (1) and clause (v) of sub-section (2) of section 3 

of the Environment (Protection) Act, 1986 (29 of 1986), read with clause (d) of sub-rule (3) of rule 5 of the Environment 

(Protection) Rules, 1986, the Central Government hereby makes the following further amendments in the Environment 

Impact Assessment Notification, 2006 namely:-  

In the said Notification, in the SCHEDULE, for item 1(a), 1(c), and the Schematic Presentation of Requirements 

on Environmental Clearance of Minor Minerals including cluster situation in Appendix-XI and entries relating thereto, 

the following item and entries shall be substituted, namely: 

                Project or Activity Category with threshold limit 

Conditions if any A B 

1 Mining, extraction of natural resources and power generation (for a specified production capacity) 

 (1) (2) (3) (4) (5) 

1 (a) (i) Mining of 

minerals 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

(ii)Slurry 

pipelines (coal, 

lignite and other 

ores) passing 

through national 

parks / 

sanctuaries / coral 

reefs, 

ecologically 

sensitive areas. 

> 100 ha. of mining lease area 

in respect of non-coal mine 

lease. 

 

> 150 ha of mining lease area 

in respect of coal mine lease 

  

Asbestos mining irrespective 

of mining area.   

 

 

 

 

 

 

 

 

 

 

 

 

All projects. 

 

≤ 100 ha of mining lease area in 

respect of non-coal mine lease. 

 

 

≤ 150 ha of mining lease area in 

respect of coal mine lease. 

 

General Conditions shall apply  

except: 

(i)  for project or activity of mining of 

minor minerals of Category ‘B2’ (up to 25 

ha of mining lease area); 

 

(ii) for project or activity of mining of 

minor minerals of Category ‘B1’ in case 

of cluster of mining lease area; and 

 

(iii) River bed mining projects on account 

of inter-state boundary.  

 

Note:  

 

(1) Mineral prospecting is exempted; 

 

(2) The prescribed procedure for 

environmental clearance for mining of 

minor minerals including cluster situation 

is given in Appendix XI; 

 

 

 

 

 

 

 

1(c) (i) River Valley 

projects 

 

 

(ii) Irrigation 

projects 

(i) ≥ 50 MW hydroelectric 

power generation; 

 

 

(ii) ≥ 50,000 ha. of culturable 

command area   

(i) ≥ 25 MW and < 50 MW 

hydroelectric power generation; 

 

 

(ii) > 2000 ha. and < 50,000 ha. of 

culturable command area.  

 

 

General Condition shall apply. 

 

Note:-  

(i) Category ‘B’ river valley projects falling 

in more than one state shall be appraised at 

the central Government Level. 

 

(ii) Change in irrigation technology having 

environmental benefits (eg. From flood 

irrigation to Drip irrigation etc.) by an 

existing project, leading to increase in 

Culturable Command Area but without 

increase in dam height and submergence, 

will not require amendment/ revision of  

EC. 

Irrigation 

system 

 

Requirement of 

EC 

 

(a) Minor 

Irrigation 

system (≤ 2000 

Ha) 

 

Exempted 

 

(b) Medium 

irrigation 

system (> 2000 

and < 10,000 

ha.) 

 

Required to 

prepare EMP and 

to be dealt at 
State Level (B2 

category). 
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(c) Major 

irrigation 

system 

(≥10,000 to < 

50,000 ha.) 

Required to 

prepare EIA/EMP 

and to be dealt at 

State Level (B1 

category). 

Schematic Presentation of Requirements on Environmental Clearance of Minor Minerals including cluster 

situation in Appendix-XI: 

Area of Lease 

(Hectare) 

 

Category 

of 

Project 

 

Requirement 

of 

EIA / 

EMP/ DSR 

 

Requirement 

of 

Public 

Hearing 

 

Requirement 

of 

EC 

 

Who can 

prepare 

EIA/ EMP 

 

Who will 

apply for 

EC 

 

Authority 

to 

appraise/ 

grant EC 

 

Authority 

to 

monitor 

EC 

compliance 

 

EC Proposal of Sand Mining and other Minor Mineral Mining on the basis of individual mine lease 

0 – 5ha ‘B2’ Form –1M, 

PFR, DSR 
and 

Approved 

Mine Plan 

No Yes Project 

Proponent  

Project 

Proponent 

DEAC/ 

DEIAA 

DEIAA 

SEIAA 
SPCB 

CPCB 

MoEFCC 

Agency 

nominated 

by 

MoEFCC 

> 5 ha and < 25 ha ‘B2’ Form –I,  

PFR, DSR 

and 

Approved 

Mine Plan 

and EMP 

No  Yes Project 

Proponent 

 

Project 

Proponent  

SEAC / 

SEIAA 

 

≥ 25ha and ≤ 100ha 

 

‘B1’ Form –I,  

PFR, DSR 

and 

Approved 
Mine Plan 

and EIA and 

EMP  

Yes Yes Project 

Proponent 

 

Project 

Proponent  

SEAC / 

SEIAA 

 

> 100 ha ‘A’ Form –I,  

PFR, DSR 

and 
Approved 

Mine Plan 

and EIA and 
EMP  

Yes Yes Project 

Proponent 

 

Project 

Proponent  

EAC/ 

MoEFCC 

EC Proposal of Sand Mining and other Minor Mineral Mining in cluster situation 

Cluster area 

of mine leases 

up to 5 ha 

‘B2’ Form –1M, 

PFR, DSR 
and 

Approved 

Mine Plan 

No Yes State, State 

Agency, 
Group of 

Project 

Proponents, 

Project 

Proponent 

Project 

Proponent 

DEAC/ 

DEIAA/ 

DEIAA 

SEIAA 
SPCB 

CPCB 

MoEFCC 

Agency 

nominated 

by 

MoEFCC 
Cluster area  

of Mine leases 

> 5 ha and < 25 ha 

with no individual 

lease > 5 ha 

‘B2’ Form –I, 

PFR, DSR 
and 

Approved 

Mine Plan 
and one 

EMP for 

all leases in 
the Cluster 

No Yes State, State 

Agency, 
Group of 

Project 

Proponents, 
Project 

Proponent 

Project 

Proponent 

DEAC/ 

DEIAA/ 

Cluster area  

of Mine leases 

> 5 ha and < 25 ha 

with any individual 

lease > 5 ha 

‘B2’ Form –I, 
PFR, DSR 

and 

Approved 
Mine Plan 

and one 

EMP for 
all leases in 

the Cluster 

No Yes State, State 
Agency, 

Group of 

Project 
Proponents, 

Project 

Proponent 

Project 
Proponent 

SEAC/ 
SEIAA 
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Cluster of 

mine leases of 

area ≥ 25 

hectares with 

individual 

lease size ≤ 100ha 

‘B1’ Form –I, 

PFR, DSR 

and 

Approved 

Mine Plan 

and one 

EIA/EMP 
forall leases 

in the Cluster  

Yes Yes State, State 

Agency, 

Group of 

Project 

Proponents, 

Project 

Proponent 

Project 

Proponent 

SEAC/ 

SEIAA 

Cluster of any 

size with any 

of the 

individual 

lease > 100ha 

‘A’ Form –I, 

PFR, DSR 
and 

Approved 

Mine Plan 

and one 

EIA/EMP for 

all leases in 

the Cluster  

Yes Yes State, State 

Agency, 
Group of 

Project 

Proponents, 

Project 

Proponent 

Project 

Proponent 

EAC/ 

MoEFCC 

[F. No. 19-2/2013-IA.III (Pt.II)] 

GYANESH  BHARTI,  Jt. Secy. 

 

 
Note: The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) 

vide number S.O. 1533 (E), dated the 14th September, 2006 and subsequently amended vide the following numbers: -  

 

1. S.O. 1949 (E) dated the 13
th

 November, 2006 

2. S.O. 1737 (E) dated the 11
th

 October, 2007; 

3. S.O. 3067 (E) dated the 1
st
 December, 2009;  

4. S.O. 695 (E) dated the 4
th

 April, 2011;  

5. S.O. 156 (E) dated the 25th January, 2012; 

6. S.O. 2896 (E) dated the 13
th

 December, 2012; 

7. S.O. 674 (E) dated the 13
th

 March, 2013;  

8. S.O. 2204 (E) dated the 19
th

 July 2013; 

9. S.O. 2555 (E) dated the 21
st
 August, 2013; 

10. S.O. 2559 (E) dated the 22nd August, 2013; 

11. S.O. 2731 (E) dated the 9
th

 September, 2013;  

12. S.O. 562 (E) dated the 26
th

 February, 2014;  

13. S.O. 637 (E) dated the 28th February, 2014;   

14. S.O. 1599 (E) dated the 25
th

 June, 2014; 

15. S.O. 2601 (E) dated the 7th October, 2014; 

16. S.O. 2600 (E) dated the 9
th

 October, 2014 

17. S.O. 3252 (E) dated the 22
nd

 December, 2014;  

18. S.O. 382 (E) dated the 3rd February, 2015; 

19. S.O. 811 (E) dated the 23
rd

 March, 2015; 

20. S.O. 996 (E) dated the 10
th

 April, 2015; 

21. S.O. 1142 (E) dated the 17
th

 April, 2015; 

22. S.O. 1141 (E) dated the 29
th

 April, 2015;  

23. S.O. 1834 (E) dated the 6th July, 2015; 

24. S.O. 2571 (E) dated the 31
st
 August, 2015; 

25. S.O. 2572 (E) dated the 14
th

 September, 2015; 

26. S.O. 141 (E) dated the 15
th

 January, 2016; 

27. S.O. 648 (E) dated the 3rd March, 2016; 

28. S.O. 2269(E) dated the 1st July, 2016;  

29. S.O. 2944(E) dated the 14
th

 September, 2016; 
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30. S.O. 3518 (E) dated 23
rd

 November 2016;  

31. S.O. 3999 (E) dated the 9
th

 December, 2016;  

32. S.O. 4241(E) dated the 30th December, 2016; and 

33. S.O. 3611(E) dated the 25
th

 July, 2018. 
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No.. A5:LND:CR-01 /20L9-20 Office of the
Deputy Conservator of Forests,

Wildlife Division,
Madikeri, Dated: 07-77-20L9.

To,

Sir,

The Geologist,
Department of Mining & Geology,
District office,
Kannur-670002.

Sub: Mines and Minerals- stopping of quarries working
within 10 km or within Notified boundaries of
wildlife sanctuaries and National Parks procuring
details-reg.

Ref: 1. Letter No. 6426/M3/2019 dtd: 19-O9-2019 of
Director of Mining and Geology Thiruvananthapuram.

2. OM Number F.No.22-+3 /2018-lA.1ll dtd.
0B-08-2019 of Ministry.of Environment Forest and
climate change.

3. Letter No. A5iBhoomi:CR-1/2018-19 dt: 30-
10-2019 ifAssistant Conservator of Forests. Wildlife
Sub-Division, Madikeri.
4. Letter No. RFO/NAC/47/20L9-20 Dtd: 24-10-2079
of Range Forest Office, Makutta Wildlife Range.

With respect to above subject and your request vide reference (1), Range
Forest officer, Brahmagiri Wildlife Range, Makutta and Assistant Conseryator of
Forests, Wildlife Sub-Division, Madikeri had inspected the quarry site and reported
vide (3) and'{4J that t}re area of

1J M/s New Bharath Stone Crusher and Hollow Bricks Industries, Nidumpolyil,
Poolakkutty Post, Irity Talub Kanichar Viillage.

2J M/s Kottiyoor Metal [P) LTD, Pottankal, Thodiyal PostThalassery Taluk,
Kelakam & Kotti''ur Village.

3) Sri Lakshmi Stone Crusher, Poolakkutty Post/ Iriti Taluk, Kanichar Village
4l M/s Reana' Metals, MT 895, Highway Arcade, Kannur, Iriti Taluk,

Ayyhnkunnu Village.
5) National Granites &

Vayathur Village.

\\,.4/ ,
/6\\\)

Hollow Bricks, Perelta , Kooltupuzha Post, Irity T.aluk,

tltot' s':${tiloak'16:o!- 
,nolcuot\._-.----==---

""MffiH'#%"
/ ^qot'"'" ---
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falls oqtside the Eco-sensitive zone
Minisirli of Environmen! Forest and
reference (2). The proposed area to
limits of this division.

of Brahmagiri Wildlife Sanctuary notified by
Climate change, New Delhi Notification Vide
be quarried thus falls outside the regulatory

This is for your kind information and further action.

Yours Sinceiely,

dS-&-l'4-

"i..,,r$H.$6f;.f;
i4*.$*S'

F$F,.ffi;ihro



A.Sha3na,
Wildlife Warden,
Ara-lam Wildlife Division

Office of the Wildlife Warden,
Aralam Wildlife Division.

Iritty P.O. 670 7O3
Tel : 0490-2493160

Email:ww-aralam.fo@kerala. gov. in

No: A1.1235/20 Dated: 24/11/2020.

To

Dr. S. Prabhu
Scientist-C I Dy. Director(S)
Ministry of Environment, Forest and Climate change
Regional Office (SZ)
Banglore -560034

Sir,

Sub :- Appeal No 24 of 2017- M/s Reena metals - Details of GPS readings- reg

Ref: - That offrce Email Dt: 23l11l2O

Kind attention is invited to the above cited reference. The GPS readings of M/s
Reena Metals in Ayyankunnu Village of Iritty Thatuk are as detailed below:-

1.

2.
3.
4.
5.
6.

N12 03',39 .94 875 45',58.95
N12 03',39.142 875 45',54.41
N12 03',32.57 875 46',O.r5
N12 03',33.09 E75 45',58.48
N12 03',32 .57 875 45',55.37
N12 03',55.0 E75 46',O7.2

On verilication it is found that the areal distance between quarry to Paripputhode

in Aralam section (N 11 58?.35 E 75 48,55.94) the nearest point in the boundary of

Aralam Wildlife Sanctuary is 1 1.31 Km. which is outside of the Eco Sensitive zone of

Aralam Wildllife Sanctuary

Y faithfuliy

Wildlife
Aralam v1s10n.
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